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Proceedings (If the Council (If tire GfJ7J,,.,,or Gmeral of I"dia, aSSt",.lnl/or 
tile p"'pose of maki/fg £a1tJI and Regulations u"der lire prO'/I;S;OIlS (If lite 
Indian COU1IC'-', Acts, 1861 and 1892 (34 & 35 Vlel., c. 67, and 

. 55 & 56 Viet., c. 14). 

The Council mel at Government House, Calcutta, on Monday, the 20th March, 
1899' 

PRESENT: 
His Excellency Baron Curzon of Kedleston, P.C., G.M.S.I., G.M.I.E., Viceroy 

and Governor General of India, presiding. 
His Honour Sir John Woodburn, K.C.S.I., Lieutenant-Governor of Bengal. 
His Excellency General Sir W. S. A. Lockhart, G.C.B., K.C.S.I., Commander-

in-Chief in I ndia. ~ 
The Hon'ble Sir J. Westland, K.C.S.1. 
The Hon'ble Mr. M. D. Chalmers, C.S.I. 
The Hon'ble Major-General Sir E. H. H. Collen, K.C.I.E., C.B. 
The Hon'ble Sir A. C. trevor, K.C.S.I. 
The Hon'ble Mr. C. M: Rivaz, C.S.I. 
The Hon'ble M. R. Ry. Panappakkam Ananda Charlu, Vidia Vinodha 

Avargal, Rai Bahadur, C.I.B. 
The Hon'ble Mr. J. J. D. LaTouche, C.S.I. 
The Hon'ble Rai Bahadur Pandit Suraj Kaul, C.I.E. 
The Hon'ble Mr. Gangadhar Rao Madhav Chitnavis, C.I.Il. 
The Hon'ble Mr. Allan Arthur. 
The Hon'ble Mr. P. M. Mehta, C.I.B. 
The Hon'ble Nawab Mumtaz-ud.daula Muhammad Faiyu Ali Khan. 
The Hon'ble Mr.J. K. Spence, C.S.I. 
The Hon'ble Mr. G. Toynbee. 
The Hon'ble Mr. D. M. Smeaton, C.S.'. 
The Hon'ble Mr. J. D. Rees, C.I.Il. 
The Hon'ble Maharaja Rameshwara Singh Bahadur of Darbhanga. 
The Hon'ble Nawab Bahadur Sir Khwaja Ahsaoullah, K.C.I.B. 

FINANCIAL STATEMENT FOR '899-'900-
The Hon/ble SIR JAMES WESTLAND introduced and explained the 

Financial Statement for 1899"'1900' He said:-



FINANCIAL STATEMENT. 

[Sir James Westland.] 

., PART I. 

" INTRODUCTION. 

[20TH MARCH, 

"In presenting my Financial Statement of March 189B.l alluded to the 
calamities of famine,_ war, pestilence, and earthquake which had fallen upon us 

during the year then closing, and 1 went on to refer to the promise of brighter 

times introduced by the abundant harvest of 1897. The recovery of the country 

has been more rapid than any of us anticipated at· the time I allude to j another 
good harvest has been gathered, and although the plague still casts a shadow 

over the land, the general condition of the people as evidenced by the Returns of 
Trad@and of Revenue is prosperous, and the famine of ISg6 and 1897 is now 

little more than a memory, its effects being obliterated by the return of prosper-

ous seasons. 1 cannot, however, pass from the subject without deriving from it 
one lesson which it seems to me to afford-namely, that the margin between 

prosperity and adversity in India must be a very narrow one, for if we have 
learned that one bountiful harvest suffices to restore the country after a wide-

spread and severe famine, we have learned also that the failure of the seasonal 
rains in a single month of the year is 5ufficiept to set back a full tide of pros-

perity i and that this is a possibility which in the administration of India, and 
in its financial administration especially, we dare not leave out of account. 

"2. In the two calamitous years of which I told the history last March, namely, 
1896-97 and 1897-g8, I had to shew that the accounts of the Empire were in 

deficit to the aggregate amount of, as nearly as possible, seven crores of rupees 

(Rx. ~  since increased to Rx. 7,064,233). In the two succeeding years 
(those of which I present the estimates to-day) I am glad ~ say thaUbis deficit 
has been, or will bel more than covered, for so complete is the reversal of last 

year's position that in passing from ~ to ~  we pass from a deficit 

of Rx. 5,359,211 to a surplus of Rx. 4,759,400, And in my Budget Estimates 
for next year I anticipate a surplus of Rx. 3,932,600. I lay these figures before 
the Council at the very commencement of my Statement, as I have no doubt 
they are anxious to know, as soon as possible, the general drift of the figures 
'Which I now proceed to explain in greater detail. 
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"Accounts of 18974. 
It 3. The Accounts of I 897-g8 were, as usual, published in the first half of 

January, and the results then shewn compare as follows with the anticipations 
formed in March 18!}B:-

Revenue. Expenditure. De/icit. 
RI. RI(. Rx. 

Estimated in March 11198 . 96,561 ,500 101,844,600 5.:a83,IOO 
Actual A.c:COUD ts 96.442,004 101,801,21 5 5,359,211 

---
A ts {Better + 

CCOUD Worae.- :} -119,496 +43,385 -76,111 

"The differences on the whole were very small, as the accounts under each 
of the heads of'ttevenue and Expenditure closely followed the Revised Estimate. 
Indeed, had it not been that we determined after the close of the year to make 
certain grants (aggregating Rx. 88,100) to the Provincial Governments of Bombay 
and of Bengal in further reimbursement to them of their famine expenditure, 
the difference in the whole account between Revised Estimate and Actuals would 
have been only Rx. 12,000. 

"Revised Estimates of 1898'99. 
II 4- In the Budget Estimate for 18g8"99 I estimated the results of the 

year to be a surplus of Rx. 891,400. But we now find that mainly through 
abundant revenue, military economies on the North-West Frontier, and very 
favourable exchange, the result of the year will be a surplus, as I have already 
stated, of Rx. 4,759,400. I shall explain afterwards that on a review of the financial 
position of the several Local Governments, whose balances have been exhausted 
by famine and plague, and who have still to meet pressing demands for expendi-
ture while the expansion of their revenues has for a time been let back by the 
calamities referred to, we have decided to make them grants in aid of their 
resources, out of the surplus that has accrued to us on the Imperial account. 
The total amount of these grants is Rx. 700,000, and thus the surplus of the year 
is reduced from Rx. 4,759,400 to Rx. 4,059,400. The money may be described 
as expenditure brought to account by anticipation, that is to say, it goes at 
present merely to swell Provincial balances, and when actually spent on the 
purposes in consideration of which it is granted, it has not again to be charged 
against the surplus of the year, but passes through the Provincial adjustinc 
entry. 
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" 5. The detail of the differences between the Revised Estimates for 1898-99, 
as now presented, and. the amounts taken In the Budget Estimates prepared 
twelve months ago are set out in the following statement:-

" Estimates of 1898-99· 
==============r=====,;====r===-: =-7"='="==' 

ENGLAND. 
ST.RLIIIO III ENOUIID-

Revenue 
Expenditure 

N.T EXCBAlIO. ow nova 

INDIA. 
Ru.tlUII 111 1NDIA-

Land Revonue 

NaT cunol 

Opium • 
Salt. • • • • 

f 
Rx. 

Bud,et. 

RlI. 

27.568.300 
5.329.800 
8.7211•000 

24.0 33.800 Other Principal Head. of Revenue 
POit Office and Telegraph (net) 
Departmental ReceiplI(a) • 
Railway., Net Earninll • 

• 714.000 

I rri,atlon • • • 
Mihtary Works 
Mmy. . 

TOTAL RIVI.tll. 

I!.xnIlDITtlR& III IIIDU-
Direct Demands on Revenues-

400 78•600 
12,036•100 
3.238,100 

SO.30° 
833.000 

Opium • 
Other head. 

Interest (b). • 
Civil Departments • 
Famine Relief . • . • • 

2.654.000 
80483.900 

• -1.12809"0 
11,2250-

Protective Worhand Reduction of Debt • 
Railwa)'S. Chlflel alalnlt Net ElrninKI (net). 
Irrill'atton • . • • • • • 
Mihtary Works and Special Defences. • 
Civil Works • . • • 
Army (Ordinal1 Charrs) 

.. Warlike Operatlon. 

Provincial Adjultment-
Addition (+) or Deduction (-) made for inc:rea .. 

or deerea .. of Provincial and Local BalancCl 
Spec:ial grant, to Provincial Governmentl • 

NIT ElipaIlDITIIR. CB •• OID AouaST R ..... llu. 
I. IWDI" 

Surplul 

(.) lecl...slo,l.tonot aad rceiptl ..... CiYD W ....... 

85 100 
1,014.100 
4.951.700 
3.211 .500 
1.135,800 
40702.100 

16,625.800 
1.458•000 

-116,800 

Roviled. Revited DeUer. Rovised Worse. 

232,500 
16.323.700 
8.0450600 

24.136•800 

RlI. 

21.679.400 
5.6790400 
9.0 47.200 

24.583.200 
610.700 

4.174.700 
13.814.200 
3.461.700 

540200 
.835.200 

2.348,800 . 
8,a890500 

-1,133,200 
17.371.100 

440600 
1.13 1.500 
4.881.800 
3.218.300 
1.113.700 
40493.600 

16.541.500 
1.023.700 

60,743.700 

4,0590400 

44.200 
151•100 

1,074.900 

Rx. 

111,200 
349.600 
319.300 
S4!Moo 

'96.100 
778,100 
233,600 

3.900 
2,200 

12.100 
208.500 

840300 
4340300 

Rli. 

1030300 

145>900 

(6) Thia eatr, i. tile l...slan portioo 01 tb. _ott Ie a .i"l11 0" .... t ... , ..... ~ to lb. chart. cl R.il __ ,· 
alldlrriptioD i. cnuer Ih. tile wid. a_.t 01 -.. ,..,....Ie in laclia. 
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.. 6. The first point to note is that, except for a small falling-off under Stamps 
and Registration, everyone of the Revenue heads shews better results than anti-
cipated in the Budget ~  The improvement under Land Revenue is 
mostly in Burma and the North-Western Provinces. In Opium we have got much 
better prices in Bengal than we estimated for, namely, Rx. 4,164,000 against 
Rx. 3,¢o,ooo, and in Bombay the low rate of the pass·duty, as compared with 
previous years, has led to a revival of the export which last year shewed a very 

~  decline. The increase in Salt Revenue, which now produces 9 
crores against the 8t which it gave us in the two famine years, is a satisfactory 
indication of the improvement in the condition of the people, and the Customs 
Revenue continues to increase as trade continues to flourish. 

1/ 7. Post Office and Telegraph shew a faIling-off, due in the latter case pardy 
to the cessation of hostilities on the North-Western Frontier, but chiefly to the 
more ~  use of deferred telegrams which are now delivered by hand, and in 
the ~  case to reduction of rates of postage. We calculate that by the 

~ from one tola to one·and-a-half, of the unit of weight for inland postage 
we dimmish the annual revenue by Rx. 60,000, and by adopting the Imperial 
Penny Postage (for India, one anna) we give up Rx. 40,000. A considerable 
portion of this last item will be recovered for us by an arbitration given in our 
favour, in respect of the distribution, between the  English and the Indian POlt 
Offices, of the subsidy charges payable to the Peninsular and Oriental Company 
and by reductions of the scale of charge in respect of continental transit. 

u 8. Under Railways-Net Earnings -we have received Rx. 778,100 more 
than we estimated, the important items being-

RIt. 

I. North-Western Better 410,000 

2. Great Indian Peninaula Better 416,000 

3. Bombay, Baroda and Central India Better 210,000 

4. RajpataDa·Mahl'a Betler 70,000 
S. Eastern Bengal Wone 110,000 

6. Southern Mahratta Worse 80,000 

7. South Indian Worse 50,000 

8. Madras WorJe 55,000 

9. AIsam·8engal Wane 31,000 

----
Net o( tile abon Better 780,000 

• 
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rr The improvement is due generally to large exports of grain consequent on 
good winter crops, and in one case to postponement of works of repair and 
renewal. 

"The Plague is responsible for the falling-off on the Railways in Southern 
India. 

" An inferior jute crop and the postponement of jute deliveries in Calcutta was 
the cause of the worse result on the Eastern Bengal State Railway, and inclu-
sion in the Working Expenses of the revenue share of repairs of earthquake 
damages caused the reduction on the Assam·Bengal Railway. 

"9. On the expenditure side, the first considerable improvement is under 
Opium, and is due to our failure to obtain as good a crop as we hoped. We 
have been able to recommence the building up of our Reserve, but the good 
season for which for many years we have waited has not yet come, and the pro· 
duce still remains short of our standard. There has also been a considerable 
saving in the expenditure of the Salt Departments, and fair amounts in the 
other Revenue Departments. The Civil Departments shew the usual con· 
siderable savings in their Budget Estimates, but the amount has been more than 
swallowed up in the expenditure caused by Plague. The head "Medical·' 
alone shews an excess over estimate of Rx. 327,800, most of which is in Bombay, 
and all of which for practical purposes falls on the Imperial Account, for the 
Provincial Governments are not able to hear the expenditure without assistance 
in the form of grants from Imperial. 

" 10. The Army expenditure in India (ordinary) is less by Rx. 84,300 than 
estimated in the Budget, and of the Budget provision of Rx. 1,458,000 in 
India for Warlike Operations only Rx. 1,023,700 has been spent, the Military 
authorities having, from the very beginning of the year, found it practicable to 
reduce the forces maintained on the North-West Frontier. 

"Rate of Exchange. 

"II. The rate of exchange taken for the purpose of the Budget Estimate 
last March was lsi pence (or rather £1 = RIS'6), that being the rate actually 
rf!lllized in 1897.98. At the opening of the year 1898-99 the current rate was 
IS¥. or lsi, but under the influence of a strong demand in April and May (in 
each of which months the Secretary of State sold two millions sterling of Council 
Bills) it quickly rose to 16 pence and over. This demand w.as due mainly to 



1899.] 

FINANCIAL STATEMENT. 

[Sir yames Wesllantl.] 

I.p 

unusually large exports of Rice, Wheat, and Seeds, the figures of which for 
the five principal months of export are shown in the following table :-

E.JtifJrls ~ ill ~  tlf R,c, fiNd W'ieal (i"cllldi"K FlfJl/r) IlIId Suds OJ' St:.t IrD. 
British I"dia dllr;", FcIJrllflry II ~ 1896, 1897, fI"d 1898. 

---. ~ ,-- - - .. _ .. 
- •• P' • 

Fe""' .. .,.. MIIfCh. April. M.,. J ..... 

r · 2.3°.79.'57 2,JS.]S,019 1,28,190'58 87.78.32• I.oS.b.S5· 

Ru.. • 1897 · 1.05.740378 1,26,73.146 8Sr4lI,ooS 74073.5°2 71.u.oS, 

1898 2.11.33.697 2.39073043° 1,74035·\1&4 1.39.93.271 1",0,28.152 

~ 
. 1306!!,o50 ..... 1037' 20,31,888 17.38.7.' 11.7'.359 

Wheat. .897 . 3,28,052 ·,83,882 3.-47.801 $.°3.124 6"""33 

1898 · 9.9\1>271 55.1G,9.' 1.09.23.719 ·,85078.798 ~  

r · 68.45.1 .. 9 96.72•08, 1,08031.633 "-7032"", 1.10.86.314 

SeN.. 1897 2sP8.515 3OP3r°53 43092,6'0 .,0p,06,210 85056.$18 

I89B · sa.76,128 74013.8,2 88 ... 5.785 1.IS,17.55' 1.16.97.101 

~ · 
3011092.356 ~  l.s°,830779 ~  :t.38,.I.U5 

Total.1I 1897 · 2>34010,945 _0580590°81 '>32,82.s06 1,88,8.,836 1.63.92,7 J6 three. 

1898 2.80."9.096 J,69,08,243 3.72,oS,.&8 5.5°.09<61' 4.45.90.l1li3 

" 12. The position thus gained at the beginning of the year has never been 
lost. and the rate has continually fluctuated about 16 pence, now a little over it 
and now a little under it. In the latter half of the year the rate has neyer been 
below ~ pence. The drawings have now for some time stood at Rx. 7°o,oooa 
week, and we expect when the year closes to have remitted by Council Bm. 
£19,oco.000 equal to Rx. 28,540,000, giving, as nearly as possible. an average 
rate of sixteen pence. The Revised Estimates for 18g8-gg are accordingly 
made up at this rate. . 

"13. For next year I have made the modest estimate of Isttl. I fullyanti-
cipate we shall realize. as this year, something closely approaching to 16 pence, 
but our continual practice in India is to avoid sanguine estimating, and follow-
ing this principle I am loth to take a figure which may have the taint of being, 
upder existing circumatances, the best possible. 

"14. It may be noted that not only are the remittances of the current yell¥' 
the largest on record (there being hitherto only one year, 1881-82, in which thoy 
exceeded £18 millions), but we have in addition to these remittance. received in 
India in exchange for silver at the rate 01 Rs. 15 per £ .terling, R.x. 2,616,.fOO 
of gold which we now hold as part of the currency relOl'Ve in addition to 
ax. 255.400 similarly held on 1St April 1898. 
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" 15. The Budget Estimates of Revenue and Expenditure for the coming year 
1899-1900 made up at this rate of exchange shew a surplus of Revenue of 
Rx. 3,932,600. It will be best perhaps to explain the figures by comparing them 
with the Revised Estimate for the current year, as exhibited in the Statement in 
paragraph 5 above. 
II Budget Estimates or 1899-1900 compared with the Revised Estimates or IB98-99 • 

ENGLAND. 

STllIl.nlO IN ENOUND-
Revenue . 
Expenditure • • : Z 

NIT EltCHANOI ON AlOVI • Rx. 

NIT CBAROI · 
INDIA. 

IbYINUn IN IIIDIA-
Land Revenue · · · · ~  · · · · · · Sa t • · . .  .  . · Other Principal Heads of Revenue · · Post Office and Telegraph (net) • · Dep'artmental Recell'ts \0) • · Railway •• Net Earning. . · · · IrriJatlon. • · · · Milotary Work. · · · · ArnlY, · · · . · · · 

'fOTAL RniNul' • 
ElrlNDITVRa IN INDlA-
Direct Demand. on Revenue_ 
Opium • • • 
Other head. • ••• 
Interest • • • • 
Civil Departments •• 
Famine Relief. • • • • • 
Protective Work. and Reduction of Debt • 
Railways. char,. agalnat net earninge (net). 
Irrigation. • • • • • 
Military Work. and Special Defencee • 
Civil Worles • • • • • 
Army (Ordinary Chargee). • • 
W.rllke Opention. • • 

ProYiDcial Adjustment 

Revi .. d, 
'898"99. 

232.500 
16.323.700 
8,045.600 

240136•800 

Rx. 
27.679AOO 
5.679400 
~  

24.5 3.200 
610.700 
4.174.700 
12.814.200 
30461.700 
54,200 
835.200 

2.348.800 
8.2890500 
-1,132,200 

17.371.100 
44.00. 

1.131.500 
4,881.800 
3.:318.200 
1.113.700 
404930600 
16.541.500 
1,0230700 

Budget, 
I Spo-I gGO. 

207.100 
16.531.600 
8.55°.goo 

2408750400 

Rx. 
27.641.900 
6.003.700 
8.757.200 
24>414.400 
501.100 
4.052.700 
13.382•600 
3.451.100 
50,900 
816.600 

590325.800 61.118.900 

.0417,goo -9'40700 

HIT E ..... DtTURI C • .-OID ,1.11"1"'1 RIYI.VI 60,743.700 60,264,_ 
1811101". 

Surplus 

tal IDCludiD,lnterllt ... Rapta ... r enU W ...... 

• 81)90' 900. 
Better than 
1898'l1li. 

Rx. ... 
324.300 ... ... ... 
568,.oJoo ... ... ... 

4790500 

-

'899-1_. 
Wor .. than 
I B98-!III. 

~  

3070!J00 
505.3eo 

738.600 

RII. 
37.500 ... 
290.000 
168.8oe 
109.608 
122,000 ... 
10.600 

t3'" 1 .600 

337.1.,. 
115.7'" 
185.900 
8S1.'''' 
331.11" 
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" 16. Under Revenue heads in India the collection of arrears of Land 
Revenue still goes on, but we do not expect next year quite so much as in the 
current year. Under Salt and Customs we expect a slight advance over the 
Budget Estimates of 189B-99, but have not estimated to receive so great an 
advance over these as we shall certainly receive in the current year. The 
current prices of Opium warrant our estimating for a considerable increase 
in the revenue under this head. 
" 17. Under Railways the estimates are for a small advance in net earnings. 

The details are as follow :-
Budget, Revised. Budget. 
11198-99· 11IyS·99· 11199-1900' 
Rx. RI:. Rx. 

State Railways-Gross 19.382•600 IQ,69S,8oo 20,237.100 
WorkiDg Charges 9.77°.500 9,876,600 10.047,000 

Net 9,612,100 9,819,200 10,190,100 
GuarlUlteed Railways-Net 2,424.000 2,995,000 3.192,500 

----------
TOTAL NET 12,036,100 12,814,:1(10 13,382,600 

"18. The Great Indian PeninSula Railway contributes Rx. 130,000, the Madru 
Railway Rx. 65,000, and the East Indian Railway Rx. 60,000 of the improvement 
shewn in Budget, and we expect the Eastern Bengal and Southern MahrattA Rail-
ways to recover from their low figures of 189B"99' The increasing mileage of the 
East Coast Railway will also bring in better returns j on the o*r hand, there 
are heavy renewals on the North-Western Railway to be provided for. Under 
Civil Departments we have to provide for considerable additions to Police ex-
penditure (partly due to Plague) i and we have also made fairly ample estimate. 
for Plague expenditure, the charges under" Medical" in India being as follow.:-

Toea" 

RI:. 
1194-95 1,003>438 
1895-96 1,020,077 

Includlnl 
P1al'ue 
Expenditure. 
Rx. 

18g6-97 1,065,158 190000 

18g7"98 1,3:181952 297.000 
18g8-9o,J, ReYiaecl 1,542,900 508,900 
1899"1900. Budget 1,678,100 354,200+2090500 

" The Jut-mentioned Rx. ~  is shewn separately, because it is in the 
nature of a reserve in the "India" Section of the Accounts, and if actually 
spent, it will not pass under" Medical" in the Imperial Portion of the Account., 
but be dealt with as a transfer. 

c 
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" 19. We have increased the total provision for Military Works to 
Rx. 1,322,300, against expenditure in J897-98 and J898-99 of about 
Rx. J ,168,385 and Rx. J ,197,600, the purpose of the increase being to meet 
charges likely to fall upon us in respect of places of defence and similar works 
on the North-West Frontier. 

If 20. The Military Estimates shew large savings in India as compared with 
the Cl.\rrent rear, the India figures being-

Ordin'lrY 
El'penditllre. 

180697 
1897-98 
1898-99, Budget 

~  Reviaed 
1899.1909, ~  

Rx. 
17,243,137 

16,514,547 
16,625,800 
16,541,500 
16,873,400 

Warlike 
Operation •. 

Rx. 
18,206 

3.S47,9?J 
1,4!18,00o 
1,023,700 

38,9°0 

'C No Remission of Taxat:on. 

Total. 

Rx. 
17,261,343 
20,362,539 
18,083.800 
17,565,300 
16,912,300 

"21. In view of the surpluses as shewn in the Revised and Budget Estimates, 
the Government of India have carefully considered the question whether they 
Ihould propose, at present, any remission of existing taxation: The conclusion to 
which they have come is that any suoh proposal would be premature, and this mainly 
on two grounds. The first is that we have. as it were, to make up for arrears. 
As stated in my opening paragraph, we have had in the past two years deficits 
aggregating Rf. ,.064,233, and we ought to regard ourselves as under an obli. 
gation to recover our position by accumulating counterbalancing surpluses. The 
second and weightier reason is that we have in contemplation, as is well known, 
certain extremely important measures of currency reform, which are under the 
consideration of a Committee sitting at the India Office in London. Whatever 
the advice of that Committee may be, we consider we are bound to prepare for 
any measures that may result from it by preserving as strong a financial positioll 
as possibl(l, and we oonsider we would act unwisely if we were to reduce our 

~  strength by remitting existing taxation and run the risk of finding 
ourselves, by our own a,ction, less free than we would otherwise be ~  undertake 
any measUfeS of c\lfTency reform that may seem desirable. 

'C Railway Construction. 

"22. I have, in former Financial Statements, referred to the poUcy recently 
established of laying down a programme of Railway Copstruction for ~ yearl 
in advance. The first of these programmes was for the thrc:e years ending 
31st March 1899. This programme was at first intended to include an expendi. 
ture of 27 crores of rupees, but was afterwards extended to 291 crores. 
Latterly, however, f\nancial dilficulties ~ ~  ~  ~  ~  ~  tho 
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expenditure, and we expect to expend against the programme of 291 crores the 
following amounts :-

In 1896-97 (actuals) 

" 1897-98 ( " ) 
" 1898-99 (Revised Estimate) 

TOTAL 

Rx. 
8,658,800 

S,145,500 

8,387,500 

,. 23. I leave to my Hon'ble Colleague Sir A_ Trevor the task of stating i. 
detail the results of the expenditure. It is sufficient here to set them out in 
the most general form (the figures of the Railways of Native States and of 
other Railways that lie outside our accounts being omitted) :-

Nard 31, ~

Mileage open 
" under construction 

MII,tII 3', 1899-

Mileage open 

TOTAL 

" under coa.tractioa 

TOTAL 

11,920 

Metre 
Gau,.. 

80493 

Special Total. 
~  

19,884 

113 11,141 

If 2+ I divide the Railway Construction in the present estimates, for con-
venience sake with reference to our accounts, into four categories, namely:-

First.-State Railway Construction; money found by Government, but 
also by debentures in the case of the East Indian and Assam-
Bengal Railway Companies. 

S.cond.-Construction by Assisted and Working Companies out of funds 
raised by them or in some cases advanced by Government SO 
them. Also Branch Line Companies under a firm guarantee. 

Thirtl.-Open line capital and new construction by the old Guaranteed 
Companies. 

F.-rlh.-Conltruction by Companies outside the accounts of the Go,,-
ernment, and also construction by Branch Line Companies oa 
rebate terms, 
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II The above classification slightly differs from that of last year's Statement, 
as under new arrangements every pJrtion of the above comes within the 
programme, except the fourth category, vis., CompanY' construction outside the 
accounts of Government, and Branch Line Companies not under firm guarantee. 

" 25. The Estimates of Capital construction for the two years 1898-99 and 
1899-1 goo now stand as follows, the figures for programme expenditure in the 
Revised Estimate of 1898-99 being modified so as to correspond with the new 
classification :- . 

FIRST CATEGORY-STATE RAILWAVS-
Funds available by Famine Grant 
Grant under-
48.-State Railway Construction • 

East Indian Railway Company's Deben-
tures 

TOTAL 
SECOND CATEGORV-ASSISTED COMPANIES 
THIRD CATEGORy-OLD GUARANTEED 
COMPANIES 

TOTAL" PROGRAMME" 

Add-FOURTH CATEGORY (outside programme) 

TOTAL 

Revised Estimate, 
1898-99. 

Rx. 
695,400 

2,882,200 

1,573,800 

S,151,400 
... 3,155,300 

851,600 

9,158,300 

1,470,100 

10,628.400 

BudKet Estimate, 
1899'1900. 
Rx. 

490,000 

3,465,000 

750,000 

4,705,000 
3,009,900 

1,107,800 

8,822,700 

95°,3°0 

9,773,000 

N.B.-The Chitlagong Port 'Works, connected with the ~  Railway, Ihown in last year'. 
Statement as Miecellaneoul Public Improvements, are now included as .. Railway Construction." 

"136. Having now carried to a fairly successful issue this policy of temporary 
activity in railway construction, we think it wise, both from a railway and from a 
financial point of view, to curtail for a time the rate of progress of railway con-
struction. The nine or ten crores a year sanctioned in 1897 was not meant to 
be permanently adopted. and we deem it desirable now to allow a short time for 
the earning capacity· of the lines recently constructed to develop itself, before 
again undertaking special burdens in the direction of capital outlay upon railways. 

"137. For these reasons we deemed it advisable to fix about 20 crores as the 
limit of our expenditure for the next three years j and a programme was accord-
ingly prepared for expenditure as follows:-

1899-1900 
1900-1901 

1901-1903 

TOTAL 

Rx. 

6,772,700 
6,728,400 
6,821,000 

30,322,100 
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but we have had to alter these figurea for the following reason. In the Budget 
Estimates of 1898-99, we proposed to spend .,lIlder the first three years' programme 
a sum of Rx. 10.788,900 in the year 18g8-gg, but the inability of the workshops 
in England to meet the demands which were made upon them by ourselves and 
the various constructing companies has reduced the expenditure of. 1898-99 to 
Rx. 8,387,500. Many of the orders, however, will be completed and paid for 
in 1899"1900, and we have therefore to provide, under the new three years' pro-
gramme, in 1899"1900 not only the intended Rx.6,773,7OO, but a considerable 
amount in addition, which may be regarded as arrears of the old programmo 
binded on to the new one. The amount estimated for is therefore Rx. 8,8:32,700. 
"28. The following arc the entries under the first category (State Railways) :-

Revilcct. Budget. 

EJt,,,uJilllt'1 6y Stal, A""CY-
11198"99- 1190-1900. 

Open line9- Rx. Rx. 
North Western 228,300 :u2,300 
Oudh and Rohilkhand 95,7.6lO 72,800 
Eastern Bengal ISO,5bo 257,:100 
East Coast 60,000 40,000 
\Varora Colliery -6,300 -2,100 
Umaria Colliery -7,100 -100,000 
Stores transactions -15,800 -7,500 

TOTAL 505,300 472,700 

Lines under construction-

Rae BareH-Beuares 54,40° 4,000 
Bhatinda·Ferozepur Conversion 64.700 
Mari-Attock 142,500 ·5,000 
J ullundur·Hoshiarpur-(Land) -100 
Ghaziabad-Moradabad 238,000 332,600 
Indus Bridge 108,400 35,000 
Bezwada·Madras . 66g,200 30,000 
Goda\"ari Bridge 166,400 200,000 
Lyallpur·Khanewal 90,200 75.000 
Coach Behar·Santrabari 30,300 12,500 
Rajbari·Fareedpur . 26,100 
Shadipalli.Jodhpore Frontier 100,300 100,000 
Rungpur-Dbubri including Teesta Bridge. 46,100 III 1,500 
Southern Punjab-RoDine-stock 202,800 2,700 
Hunhrar·Dehra 

" 
7,800 27,·00 

Brabmaputra-Sultanpur " 36,600 8,800 
M ymen.ingh-Jamalpur 

" 4°,700 9,400 
Nowshcra-Dargai 120,000 

----
TOTAL 2,024,,00 1,193.700 

----
I) 
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Expmditurc hy Age"cy Df CDfllpanjes-
Open lines-

East Indian including extensions 
Rajputana-Mahva system 
Tirhoot . 
Bhopal 
Dhond and Manmad 
South Indian 
Guntakal-Mysore Frontier 
Madras-Ennore 

Lines under construction-

TOTAL 

{
Land, Part I. • 

Assam.Bengal . Constructiop, Part II 
Chittagong'Jetties • 

Hajipur.Katihar Extension '-
Madura.Paumben 
Tinnevelly·Quilbn 

TOTAL 

Lump deduction on account of probable lapse 
Reserve 

TOTAL FROM IMPERIAL FUNDS 

Revised, 
1898"99' 
Rx. 

1,45°,000 
1,600 

157,000 
5,400 
5,500 

-200,000 
-400 

200 

22,000 
1,134,40° 

46,000 
250 ,000 

250,000 

-

[20TH MARCH, 

Budget, 
1899'14)00. 

Rx. 

1,5°0,000 
90,000 
40,000 
10,000 
16,000 
50,000 

20,000 
762,000 

18,000 
200,000 
JOO,OOO 

70,000 

16:z,600 

.' 29. The items in the second category (Assisted Companies) are:-

RevIsed, Budget, 
1898"99- liI99-1goGo 

Rx. Rx. 
Bengal.N agpur 1,861,000 1,770,000 

Indian Midhllld 203,000 165,000 
Burma Railways 700,000 800,000 
Bengal Central 78,100 40,000 
Lucknow.Bareilly 15,300 6,900 
Southern Mahratta • 44.900 40,000 

Mysore • 35.°°0 20,000 
Hardw:u-·Dehra 150,000 88,000 
Bhraxnaputra·SultaJlpur 68,000 80,000 

TOTAL 3,155,3°0 3.°09.900 
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"30. The estimate under the third category (old Guaranteed Companies) 
'lrovides for :-

Opt" Lint Copital-

Great Indian Peninsula , 
Madras 
Bombay, Baroda and Central India • 

Extl!nsions-

Calieu t-Cannanore 
Amalner Palgaon-Chalisgaon Dhulia 

TOTAL 

Revised, 

1898'99· 

Rx. 

73,600 
20,100 

459,100 

70,600 
228,200 

851,600 
~  

Rudge!, 

1899'1<)00. 

Rx. 

74,000 
60,000 

410,000 

"31. The principal projects classed under th.C:: fourth category and outside the 

" programme" are:-

Reviaed, Budget, 
18g8-W' ~ 

Rx. RI:. 
Bengal Dooars Extensions 40,000 200,000 

Bengal and North· \V c&tern Railway Exten. 

aitne . 445,000 365.000 
Tapti Valley 650,000 '30,000 
South Behar '04,000 77,500 
Smaller Branch Lilies 131,100 77,800 

TOTAL 1,470,100 950,300 

"Capital Expenditure on Irrigation. 

"32. The amount of Rx. 750,000 has hitherto been provided for expenditure 
on Irrigation. In 1899-1900 a further amount of Rx. 100,000 is provided under 
this head. The grant for 1898-99 which was of the usual amount, Rx. 750,000, 
has not been fully worked up to, owing chiefly to the approaching completion of 
the Chenab Canal and partly to it not having been found possible to start work 
on the Jhelum Canal in th(.: early part of the year. 
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.. 33. The principal works under this head a,e at prescnt :-

R\lVised, 
11198-99' 

Mandalay Canal • 
Fatehpur Branch 01 the Lower Ganges Canal 
Chcnab Canal 
Jhelum Canal 
Jamrao Canal 
Other Projects • 

TOTAL 

Rx. 
90,000 
63,600 

151,500 
36,200 
142,200 
208,700 

"Remittance and Debt. 

[20TH MARCil, 

Budget, 
1899-1900, 
Rx. 
100,000 

42,600 
80,000 
210,000 

133,900 
283,500 

850,000 

• • 34. The following account shews in a shortened form the requirements of the 
Secretary of State j the figures are drawn up so as to shew separately the trans-
actions on account of Government, and the transactions arising out of the opera-
tions of Railway Companies r--

Excess of expenditure on Revenue Account 
Expenditure not charged to Revenue 
Net payments on Remittance Accounts, 
etc • 

Total Requirements 

T,.a'l$aelio,u of Railfllay ComplI'u'cs-
Net receipts on account of Capital • 
Payments for Stores, etc. 

Net Outgoings 

Net ~  require4 • 

Revised, 
18g8'990 

l 
16,091,200 
791,100 

225,400 

17,1°7,700 

2,183,100 
2,718,000 

534,900 

17,642,600 .... 

Budget, 
I 8g9' 19oo, 

l 
16,324,500 
682,100 

268,800 

17,275,400 

1,970,000 
3,181,7°0 

1 ,:u 1,700 

18>487,180 

"35. The following figures shew the manner in'which the above requirements 
~ been or are to be financed :-

By Council Bills (net Remittance) 
By addition to Permanent Debt 
Less reduction of Temporary Debt 
By reduction of Casb Balance 
V,t1.d-Addition to Cash Balance 

Revised. 
18g8-gg, 

l 
'9,000,000 
1,912,800 

• -1,50°,000 

~  
1Bgg-19C!O. 

l 
'7,000,000 
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It 36. In last year's Financial Statement I mentioned that the Secretary of 
State intended, besides renewing £6,000,000 outstanding temporary debt, to raise 
£6000000 permanent debt. This amount was raised in July in the form 
of ~ 21 per cent stock, but it was issued at a considerable discount (namely 
at a rate of £88 10.1. 5d. per cent), and produced only £5,297,700 in cash. 
With the money he discharged permanent debt to the extent of £3,384,900, so 
that the net amount raised by addition to sterling debt was £1,912,800. The 
Secretary of State has decided that the discount on the loan, vis., £7°2,300, 
shall not be charged upon the revenues of the year, but shall be discharged by a 
Sinking Fund at the rate of interest borne by the loan, vis., 2l per cent, lasting over 
50 years. There are already one or two Sinking Funds of the kind in connection 
with the sterling debt i £12,622 being the total charge appearing in the 
Accounts of 1897-98. The amount added by the new Sinking Fund is 

about £7,000. 

"37. The heavy drawings of the year;by Council Bills, enabled the Secretary 
of State to improve upon his intention of renewing the £6,000,000 outstanding 
temporary debt, and he renewed only £4,500,000 of it. The remainder of the 
excess of drawings went towards increase of the Cash Balance, which is estimated 
to stand, on 31st March 1899 at the unusually high figure of £4,3°4,400. 

" 38. For next year, 1899" J goo, the Secretary of State estimates to draw 
£17,000,000 by Council Bills, and though he does not estimate for any increase 
or decrease in either permanent or temporary debt, he considers that in view of 
the high balances which his Estimates, both Revised and Budget, show, he may 
find it possible to payoff some of the outstanding temporary debt. 

fI 39. In March last we estimated that we would have to raise a rupee loan of 
Rx. 3,000,000 in India, but as the time approached for our doing so, we found 
both that improved revenues had added to our resources, and the market waS 
not favourable for so large a loan. We therefore limited our proposed loan to an 
amount of Rx. 1,200,000 under 3} per cent conditions, and this amount was 
raised on August 24th at an average rate of .R94 121 annas per cent. The price 
remained about this figure for some months, but has recently advanced to over 
par. 

"40. We reckon that in India we shall be able next year to meet all the demands 
upon our Treasuries without raising any new debt, but it must be understood that all 
these announcements about the amount of contemplated remittances and loans are 
subject to the usual reservation of entire liberty to the Secretary of State to alter 
his plans as he may find occasion. 

• 
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" PROVINCIAL FINANCE, 1892 to 1899. 
(The tabulated figure. in this part are hundreds of Rx .• that is, two ciphe=1 are omitted.) 

I< 41. The progress of Provincial Finance is easiest studied by considering 
separately:-

Fi,sl.-The amount of net Revenue, of which a definite portion settled 
by the terms of the If Contract" is at the disposal of the Provin-
. cial Government for its expenditure on Civil Administration. 

Second.-The modification of this Provincial share of net Revenue, 
caused by special arrangements, different in each Province, in 
connexion with certain portions of Irrigation and Railway Adminis-
tration. involving in some cases a small net outlay and in some a 
small net revenue. 

Third.-:-The appropriation of the funds thus obtained towards the Pro-
vincial Expenditure, and especially the relation between the increase 
of expenditure and the increase of available funds. 

"42. The first figures to be set out are, therefore, the totals of the net reve-
nues, that is, the revenues less expenditure directly charged against them. They 
are as follow, the figures being quite independent of any considerations as 
between I mperial and Provincial :-

" Total Ordinary Revenues-

Contract. 
.191-93. 'lol'94,!,1!g4-95. .Sg5-9/5. 11ig6"97. 18117'98. ~~  

11199-'900 • 
'890· Sud,.!. 

---------f--
Central Provinces 1.248,6 ~  ~ 1.17',3 1.25'.9 1.089.5 .,048.5 1.322.9 1.398.7 

Burma (a) . 3.643.3 ... . .. . .. .. . . .. 3.948.2 40147,0 4.012.8 

Auam. 81400 842.9 96'05 992.1 1.00304 1.015.3 995.8 1.04703 1.047,] 

BeIIlaI • 7,081.6 7.3'502 7044S.B 7.606,9 7.7'4.8 7.82305 7.835.9 ,.998.8 9.058.9 

No.th. Western Pro". 
inces and Oudh 7.677.8 ;.,16.1 ~ 7.589.1 7.866.2 6.655.6 ,,'64.8 8,419.1 8.no.1 

Punjab • . 3.060,1 30133.8 3.261.1 3.213.5 3.290.5 30224.3 304og,8 30561,8 3053004 

M.d ... . 6.817.1 7.106,2 7046902 7.645,6 7.719.3 70478.8 7,8630" 8,015.5 7,g88,o 

Bombay (6) 50412.1 5048901 5,6¢,1 5.550,6 6.018,2 5.367,0 506'502 50950.1 5094300 

-
(.) n. ',.re .. alallt B.r.aln the column" Coatract. 1191" "preMnto the Coetr8d 01.107. 
It) 1 ......... ,.Iatia,l<> aI ..... ted Lud Rnl.ue .... oab')' peculiar to Boaoblly. u. omittaCl-f'-botb aida. .. 
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"43. The next statement shews the portion of these revenues which, accord-
ing to the Provincial contract in each case, is credited to Provincial Account. 
The figures stand as follows, and it may be noted that the revision of the con-
tract made with effect from 1897-98 onward, was such as to cause little change 
in the total of the Provincial share, except in the two Provinces of Dengal and 
Madras where it was reduced by Rx. go,ooo and Rx. 130,000 respectively, and 
in the North-Western Pro\'iIKt!S where it was increased by about Rx. 120,000, 
namely, the cessation of a temporary reduction of Rx. 50,000, and a direct addition 
of about Rx. 70,000. (The figures are as they stand before the addition of the 
contributions from Imperia:J entered at the end of the table in paragraph 47 and 
the special grants-in-aid and expenditure therefrom of which mention is made 
in paragraphs 65 and 66 below) :-

" Pr()1Jirtcial Share 0/ Revenues-

~  .. ct,I' sp. 3 
- ~  

'893"94· • 894115. 
.8$-09 .1199-• 

• 119.. ._. 9· '1195-96. ~  '1197"91. ~  aadpt • 

------ _._---1-----

Central Provinces 653.3 65'.5 647.· ~ ~  598.9 566 •• r3.' 750.8 
Burma (0) . 2,1511.4.' ... ... ... . .. . .. 2,768.5 •• QI.8 :a.822,5 
Assam. 477.1 5.9.7 55604- 500.9 564.3 6.6,0 ~  . 575.9 626.3 
Ben:\.al • • • 1.161.1 2. 9.4 1.94104- 3.1149.:1 3.IU2.6 30160.9 3.55',' 3·S'7.5 3.;549.3 
Non·Western 
Provinces and 
Oudh , . 2.215•8 2.as.4 2.a!4.9 2.,.S.7 2.J09.8 '.959.7 '.10'.5 '.7'9.' ··lI9.J 
Pujab. 1.3 3.6 1.41 .... 0 1.151.1 1.4,0,0 '0476.11 ~~  ~  1,63',1 I, 11.6 
M ras 2.308.7 2.49'.0 2.587.9 ,,653.5 2.676.7 I. 27.1 '.S 8.5 ',(\5507 1.63'04 
Bombay 1.4044 '.45',5 '0490,8 2.-lB, •• 1,60'.1 '04°5.4 '047509 1.55409 '.569.1 

( .. ) Tbe firar. ara1ut B.rma in tb. coIumD .. CoDtract. '892 .. repreHDU the C.tract of '1197. 

II 4+ I offer some comments on these two statements, shewing them in parallel 
columns :-

C,,,t,.tJl 
p,.1/f",el. 

~  ,'u, Provincial. 

Fairly continuous progreu-a 
small drop in 1894-95 due, AI 
the details shew, to failure of 
Land Revenue-Recovery in 
1 895-g6. Then a serious loss 
of Revenue in the two famine 
yeus 18g6-g7 and 1897"98. 
But complete recovery in the 
early future is anticipated. 

Provincial ShIre on Iy. 

The Proviace obtained in the earlier year. 
little or no margin of revenue beyond that 
allowed for in the Contract of 1892, and iJi 
the famine years there 11''' very great 10" 
u compared with tI.at standard: If the 
anticipations for ,898-99 and I B9q'1 900 
are realiled, it will be very fairly off. 
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Total I mperial plus Provincial. 

No figures are bere shewn for 
the years preceding 1897'98, 
the accounts having been 
completely changed in that 
year by the incorporation of 
Upper and Lower Burma as a 
single Province of account. 
The revenue is considerably 
in excess of that wbich was 
taken as the standard for the 
framing of the Provincial Con-
tract of 1897. The falling-
off in 1899"1900 is under 
"Forests," and may perhaps 
be due only to cautious 
estimating. 

• Revenue steadily progressive. 
The effect of the earthquake 
in 1897-S8 is shewn only in a 
slight slackening of the rate 
of progress. 

• Also shews a stead,} progress-
ive revenue. OWing presum-
ably to the famine the ~  

·from 111g6"97 to 11197'98 was 
rather less than in other years. 
The falling-Lff was mainly 
under "Excise," as Land 
Revenue in Bengal is little 
subject to variation in conse-
quence of famine. 

Provincial Share only. 

Revenue considerably in excess of the 
standard taken for the contract. 

Has all along enjoyed a considerable excesa 
of revenue-at present nearly 30 per cent 
(Rx. 170 to 190 thousands) over the con-
tract figure of 1892. But of this amount 
Rx. 33,000 represent a special addition 
made to meet the South Lushai expendi-
ture transferred to Assam. 

The accounts of the Province were greatly 
affected by the withdrawal from the Prov-
ince In 1897 of the extremely progressive 
revenue of the Eastern Bengal Railway the 
share of Revenue substituted therefor not 
being so progressive. Combining the ordi-
nary revenue and the Railway account the 
figures stand thus:-

2,806,3 
2,96204 
3,OIl,O 
3,19312 
3,235,7 
3,328,0 
3,297,8 
3,238,7 
3,26,.0 

which certainly may be called fairly pr0-
gressive, the figures of the last two year. 
heinl' due in part, it may be hoped, to 
caution in estimating. The new contract. 
commencing from 1897-98, involved a 
reduction of about Rx. 90,000 in the Pro-
"iucia! share. 

.. 
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--'--------_._--_._----
Nortll· 
Wester" 
P,ofli"us. 

A fairly proj;l'essive revenue 
till the fanune year, then a 
tremendous falling·off in Laud 
Revenue (18g6·97). Partial 
recovery in 1897-98 and in thc 
following two years very high 
figures due to recovery of 
famine arrears. 

The unequal operation of the Irrigation 
account and the change clTl'Ctcd in it in 
1891 renders it Ul"Cl'S:W-Y to combine the 
figures for this Province as in the case of 
Bengal. They stand thus-

Punja6 

Madras 

• Steady progress as reckoned 
over the whole period, but a 
slight set back in the famine 
year. 

Shews a very progressive Reve-
nue, the advance being only 
temporarily interrupted by 
famine. 

• An increase up to the famine 
year, then a considerable set 
back which bas not yet been 
fully recovered. 

3,215,4 
3,265,2 
2,314,5 

• 2,234,1 
2,170,3, 
2,.60,2 
2,433,. 
2,641,5 
2,633,2 

The story of these figures is shortly this,-
At first a little imprO\'ement over the 
standard taken for settlement. III 1895"96 
a failure of irrigation revcnue, 1896'"97 
famine, and consequent failure of revenue. 
Thereafter the rapid reco\'cry of the 
Province and the realizations of famine 
arrears of revenue bring in ample resources. 

The new contract, commencing from 1897-91, 
ine,reased the assets by about Rx. 120,000. 

The same as iu the other column. 

Rapid increase of revenue up till the famine 
year-from that time figure fairly steady, 
but oot ad\"8ocing. The Provineial.hare 
from 1897-98 on" .... ds would stand about 
Rx, 130,000 ~  but for the revi.ion of 
contract which caine into operatioo from 
that year, 

The same remark as the first one io the case 
of Madras. 
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"45. The sets of figures which I next shew are those relating to the Irrigation 

and Railway portion of the Provincial contracts, which I have described as 

coming in  in modification of the amount of ordinary revenue otherwise at the 

disposal of the several Governments. :rhe amount of modification thus imposed 

has, except in two cases, only slightly changed during the period under review, 

and the figures are, therefore, of no great importance except in the cases referred 

to, namely, Bengal and the North-Western Provinces, and these have been dealt 

with above:-

" Rail'IIJays ana/rrigalion ~

-

Contract. 189'"93· lS03-94- ~ ~  '896-97. 1897"98. ~ ~  '9w-19DO. I&!P. Bud,et. 

:--------

Burma • · -125,0 ... ... . .. . .. . .. -116.5 -130.5 -157,0 

AI .. m · . -9.5 -1300 -lo,S -9.3 -10,3 -13.9 -1401 -2204 -90S 

Bengal · . +39.2 +6300 +69.6 +14400 +13301 +167.1 -254.3 -178.8 -18201 

Nor t h·W .. tern 
Provinces and 
Oudh · ....ao.4 +10.8 +19.6 +1504 -139.5 +200.5 +330,9 -77.7 -¢-9 

Punjab · . +2,0 -3,5 -6,2 -5,7 +5.1 +6.1 +9>3 +7.8 +8,0 

Madras · -313.9 -4011.1 -360,7 -319.0 -334.8 -396.6 -297.5 -310,9 -313.9 

Bombay . +$01 -41.4 -IS.' -1,2 +3.7 -2.2 +707 +509 +8,7 

• T .. I",re apllllt B ...... Ia ... ColUIDD .. Caatrad. 18t1" ....... 1Ib tbe CoDtract '" 1897. 

"46. The next step is to examine the expenditure of the various Governments 
and observe how far they have kept the increase of it within the limits imposed 
by the increase of revenue. I shew separately the ordinary expenditure and the 
direct expenditure upon famine and  plague. 
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"47. The details arc as follow, and the figures have to be compared with the 
general statement of available resources in the right column under paragraph 44-

above:-

"EXPClzditflre AccoulIt-
~  =-=_.=--"'. ~ ~ ~ ~ ~~ ~ ~ ~ ~ ~... ~  .... I ............ ""'- .... -" 1!IojS-w. 'S!Jo.)-lgoo. Coobact, 

,!Io'. 
I---

~  __ I-_''''-<)S_' _1.....,_"",,"_ ~~~ ~  ~  Uudget. 

E"fmditure, c.clud· 
... g Pl.gu, (I'ul 
F"m;",-
Central Provinces 
liurmn -. • 
Assam • • 
Uengal • • 
Nor t h·Westem 
Provinces and 
Oudh • 1,21S,4 

Punjab • 
Madras • 
Bombay • 

• 1,384,6 
2,054.8 
2.409.5 

pu,1f¥. ... d Famin. 
~  • .Ii'ur' (Pro. 
"i"ci"l)-
Central Provinces 
Burma • 
Assam • • 
Bengal • • 
Nor t h,Wllltem 
Provinces and 
Oudh • • 
Punjab • • 
Madras • • 
Bombay • 

PrDtli "ci"l B"l""c.s lsI AJtri 
lI,.,rt from grlJ"'" 189:1'93. 
i" "ill by 'hi Imp •• 
riGl GIW,,,,,mml-
Central I'rovinces 2OS04 
Burma • 
AlSam • • 135.9 
Bengal • • 235,3 
Nor t h·Western 
Provinces and 
Oudh '. 
Punjab 
Madras 
Bombay 

CD1lI"ib .. ~ from 
./",jH"al i" .iIl of 
P"II"i.cilJl 
B.lanc,_ 
Centrnl Provinces 
Auam • • 
Benpl • • 
No rth·Western 
Provinces and 
Oudh 
Madras 
Ilombay. • 

51204 
1171,1 
419.' 
407,0 

495.7 
171.0 
~  

3'3.1 

7°7.9 

56707 
11,914.1 

I ... 

1,34909 
1.459>1 
2.212,1 

2.5z6,5 

304.5 
131.5 
386,0 
:JOO.I 

673,0 688,7 

541,2 SR7,. 
3011509 3oagj.2 

17,9 

3 ... 

3704 

164.7 
~ 

~  
400.8 

2 

11904 

-51,6 

9404 
39504 

-16009 
52.3 
119.S 
179.7 

52,6 

~ 
2.11909 
675.7 

~  

-:56.7 
~  

-31•1 
92,2 

-263,6 
50.0 
71•8 

-13306 

104,1 
8u.o 

706,0 
3,460.4 
707.6 
3.141,6 

19.8 
18.0 
10.7 

35408 

-211M ,8·.5 
-135.2 
113.7 

-·u.6 
112.5 
129.6 
-462•1 

7°1.9 
'.75505 
671.7 
3,272,0 

1,§86,1I 
~  
2.331•2 
·,00..1 

10,8 
10,0 

I:t.: 

~~  -__ -==m 4 ~~~ ~~ ~ 

• n.. fitrare apinot Bvrma I. tile cot.atD .. C .. tract. '119>" ~  tit. Coat....,t of IBg7· 
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"48. Celltral Provfnces.-The expenditure up to the famine year rose 2 or 3 
lakhs (Rx. 20,000 or 30,000) above the standard of 1892 i and since, as already 
observed, there was no margin of revenue, this resulted' in the exhaustion of the 
a mple balance, Rx. 205,400 with whieh the Province started. The strain of the 
famine year reduced the balance (apart from direct famine expenditure) still 

. further to a deficit of Rx. 5'2,600 in 1896-97, and a further deficit of Rx. 204,100 
in 1897-98, both of which were made up by grants from the Imperial Exchequer. 
The Province started in 1898-99 without any balance at all, and it is now 
expected that there will be a deficit in the year of Rx. 11,200, which must again 
be made up by a grant from Imperial Revenues. In 1899-1900 its estimated 
expenditure is well within its means. 

/I The Province has taken practically no share of the cost of famine, which has 
been entirely Imperial-Rx. 1,640,245. 

"49. Burma.-Has not spent up to the rate of its increase of revenue, and has 
in consequence an ample and increasing balance. It is arranging now to expend 
part of the amount in meeting certain demands for Provincial Public W orks, and 
has also made other proposals for expenditure on the public services. 

/I 50. Assam.-Had a comfortable balance, all along, of lolakhs (Rx. JOO,ooo) 
more 'or less, keeping its increase of expenditure well up to, but not in excess of, 
its increase of revenue. The repair of earthquake damages imposed heavy 
charges in 1897-98 and J898-99, which have largely exhausted the Provincial 
balance of Rx. 94,400 and absorbed also a grant of Rx. 160,000 by the Gov-
ernment of India i the balance being reduced for 31st March 1899 to about 
Rx. 25,000. In 1899"1900, after pro, .. iding for absolutely necessary expenditure 
for Public Works and for the repair of earthquake damages, the estimates 
shew a deficit of Rx. 54,900. 

"The expansion of ordinary expenditure has been very considerable during 
the period under review. 

"51. Bengal.-The revenue of this Province, as above shewn, has afforded a 
margin for expansion of Provincial expenditure--namely, Rx. 2,806,300 in 1892 to 
(say) Rx. 3,300,000 in 1899"1900. The expenditure, however, was kept well in 
hand, so that the balance increased from Rx. 225,500 in March 18g3 to 
Rx. 582,000 in March 18g6. But this high balance sank to Rx. 911,200 two 
years later, as Rx. 518,400 out of it were spent in direct famine and plague 
charges. The ordinary expenditure in the two years now under estimate is taken 
at Rx. 3,141,600 and Rx. 3,272,000, which may be regarded as within the means 
of the Province, though it leaves a small deficit on the estimates of 1899-1900. 
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It The Imperial Exchequer incurred famine charges in Bengal up to a total 
of Rx. 576,B21 (about half of the total), but did not otherwise contribute by 
grants-in-aid to the rcsources of the Province. 

"The Province of Bengal has not had much plague expenditure to bear out of 
its own account, but we have made to it in 1898-99 a grant-in-aid of Rx. 20,000 
which it will distribute to those Municipalities and Local Bodies whose funds 
have been most severely affected by expenditure on plague. 

"52. North-Westerll-Provinccs.-The Province had the advantage of starting 
in 1892 with a large balance still remaining on the credit side, but the rate of its 
annual expenditure was in excess of its annual rcvenue (having been found by 
reduction of balances), and when in the year before the famine a very favourable 
monsoon caused a failure of irrigation revenue (an important item in North-
Western Pro\'inces finance), the Province found its balance on March 31, IBg6, 
reduced below the stipulated minimum of ~  lakhs (Rx. 200,000), and, as already 
said, a rate of current expenditure in excess of its current revenue by between 10 
and 15 lakhs. During the strain of the famine year nothing could be done to 
a mend this state of things, and the balance was overspent by Rx. 263,600, the 
amount being accordingly made up by grants-in-aid out of the Imperial Exchequer 

in the two years IB5)6-97 and 1B97-gB· 

"Under these circumstances, the Province contributed nothing towards the 
direct famine expenditure, the whole of w.hich, Rx. ~  was found out of 
I mperial resources. 

"For 1898-99 it stands, as explained, without any balance to its credit, and 
its estimates stand as follows:-

Revenue Accounts . 
Expenditure Accounts 

Results 

(II) lnc1ud. R •• 19,800, Plague. 

1898"99. 
Rx. 

2,641,500 
2,421,500 (/I) 

+220,000 

(II) Includes RII. 20,800, Plague. 

" The handsome surplus which comes in in 18gB-99 is due to the recovery by • 
the North-Western Provinces of the arrears of the revenue due in 18g6-97 and 
I 897-gB, in compensation for the loss of which Imperial made the grants-in-aid 
of Rx. 263,600 above alluded to. In the coming year, 1Sgg-lgoo, the Govern-
ment, North-Western Provinces, propose to increase their scale of expenditure all 
round to a rate which they will not be able to maintain after the arrear collections 
(which add some lakhs to the present scale of revenue) are exhausted and the 
revenue falls back to its ordinary amount. 

G 
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"In anticipation of this surplus of 1898-99 and 1899"1900 it was stipulated 
that the benefit of these arrear collections was (quoad the Provincial share) to 
be considered as not applicable to current expenditure, but to be reserved (to the 
extent of 75 per cent of it) for building up the exhausted Provincial balance. 
The Government, North-Western Provinces, have fulfilled this pledge, and are 
now appropriating these arrears to a temporary increase of expenditure bearing 
in mind the impending diminution in the amount of their annual income as com-
pared with the figures of 1898-99 and 1899"1900. 

" 53. Punjab.-The Province has a1l along proceeded on fairly prosperous 
"nes. The balances which were continually diminishing before the famine year 
are now on the rise, and the expenditure is within the amount of revenue avail-
able. The Province escaped any severe share in the calamities of 18¢ and 1897, 
and the Imperial expenditure on famine was less than 3lakhs (Rx. 30,000), the 
Province itself contributing about 1:3 lakhs (Rx. 120,000) or, including "Local," 
nearly 16. 

"54. Madras.-The expanding revenues of this Province have carried it 
through its period of disaster. It contributed moderately, that is, a total of a little 
over :30 lakhs (Rx. 200,000), towards its famine expenditure, the Government of 
Iondia having undertaken all the rest (Vi8., Rx. 732,995) so as to leave the Province 
with an opening balance of Rx. 7 I ,800 in 1898-99· The Government of India 
further propose to make a grant to Madras of the amount of direct famine and 
plague expenditure incurred by it in 1898-99, namely, Rx. :30,700, and to 
estimate for next year a similar grant of Rx. 64,100. They also grant a further 
sum of Rx. 30,000 in 1898-99, placing the amount at the disposal of the Local 
Government for grants-in·aid to such Municipalities and Local Bodies as have 
been most affected by plague expenditure. With its famine and plague expendi-
ture thus made up the Province shows a fair lurplus on its transactions eE 
1898-99, and a small deficit in 1899"1900. 

"The detailed figures are :-
11198"99- 11199-1 JIDO. 

Rx. Rx. 
Revenue Accounts 3,655,700 2,632,400 
Deduct-Railway and IrrigatioD Account 310,908 313,900 

Net available ReveDue 2,344,800 2,318,50. 

Proposed Expenditure, excluding 
Plaglle and Famine .,266,300 ":l31,acIo 

Plague and Famine 30,700 64,100 ---
TOTAL 2,11117,000 2,395,'300 
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.. 55. Bomhay.-The continuous ~  of the expenditure of the Province 
while the advance of the revenue was entirely set back by the famine year, has 
brought a strain upon the finances, irrespective of the direct effect of famine and 
plague expenditure. The figures may be set out as follows :-

Revenue Account as Ord' r 
~  ~ ~ ~ ~  Excess of 
tlon and •• Iway Account. Expenditure. 
figures. 

Rx. Rx. Rx. 

1892 standard 2;4°9,5°0 2,4°9,5°0 

1892"93 2,410,100 
~  I 

1893-94 21475.200 2,455,700 
6,200 

1894-95 .,480,000 2,526,500 

J895-g6 2,604,900 2,560,200 

18g6-97 2,403,200 2,588,900 185,700 

J897-98 2,483.600 2,605,400 121,800 

1898-99 2,560,800 2,534,600 26,200 (iXceN ofR_II .. ) 
1899"1900 2,578,400 2,604,700 26,300 (Excea of Expenditur •. ) 

" The above figures exclude all direct Famine and Plague expenditure, and 
shew that the revenue and expenditure were in equilibrium for the first four 
years of the period under review, but that in the next two (the years of calamity), 
by reason of the falling-off in revenue, without an intermission of the increase in 
upenditure, the Provincial balance had to bear a reduction of Rx. 307,500. 

"The actual condition of the account till the end of 1897-98 was u 
follows :-

Balance, March 31, 1892. 
Reduced by excess of ordinary expenditure-

J 892-93 to ISgS"96 
J8g6"97. 
1897"98. 

Further redllCtion by direct famine aDd plague ex-
penditure not illcluded in the above-

Rx. 

6,200 
185,100 
121,800 

.Sg6-97 • 3S,4OO 
1897"98 • • 191,500 

Net oyer-cxpenditwre of balance tiH 3* MIr'CII 11gB 
Cancelled by general gran .. in.aid in 18g7'98 of 

Leaving credit balance on 31st March J8gB 01 

• 

50,0Ge 
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1/ The Revised Estimates for Bombay for 1898-99 show:-_ 

Revenues Account 2,SS4'900} Slirplul oa 
Irrigation and Railway AcC'ollnt . + 5,9°0 ordinacy 
Expenditure 'Accownt, nehlding Plague and account 
P . 6 Rx. 26,200. 
auulle • 2,534> 00 

Plague and Famine Expeadtture • 354,800 

"56. Putting the figures of the various provinces together, the following shews 
the facts up to March 31, 1898:- .  . 

FA.nl .. AM. PLAova 
BUa-DITURa ~  

From Pro. 
Statement in RlI. From 1 mperial vincial and 

sources. Local 
sources. 

Central Provinces .  . 1,640,245 .8,820 
- ~  _._--,-" .. ····54;975· . ~  

Assam 
Bengal 
North·Western Provinces 
Punjab 
Madras 
Bombay 

576,821 
2,064,025 
27,5°2 
732,995 
1,242.760 

(II) For earthquake. 

553,951 

157,920 
228,601 

27,887 

Grants-in-aid 
by Imperial to 
Provincial. 

256,700 

80,000 (G) 

263,600 

"57. The Government of Bombay, both in respect of its Provincial account and 
in respect of its Municipalities, ha\'e been very ~  pressed by plague expendi-
ture. They have submitted to us an examination of the financial condition of 
their principal Municipalities; and we have· agreed to their giving out of their 
general revenues relief to their Municipalities to the extent of Rx. :328,078, of 
.which .t.he ~  ~  ~  .to the City Corporation. Including this grant from 
their revenues, the Government of Bombay will have spent in direct charges 0 
famine and plague-

Famine. Plague. TOTAl.. 

Rx. Rx. Rx. 
1896"97 24>000 11,4°0 35,400 
IB97-98 19I,500 191.500 
1898-99 24.800 330,000 354,800 

TOTAL 58',700 

II Out of the expenditure of the first two years, aggregating Rx. 226,900, the 
Provincial Government have met out of their ordinary revenues Rx. 43,300, and 
the balance Rx. 183,600 has been made up by special contributions by Imperial ; 
in the same way its balance of Rx. 50,000, and Rx. 26,200, its surplus of 
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1898-99, fall far short of the charges Rx. 354,800 of 1898-99, and it is necessary 
for the Imperiaf Government to make a further grant-in-aid of Rx. 278,600 leaving 
the province, on April 1899, with an opening balance of tII·I. The total direct 
expenditure on plague and famine which has been borne by the province comes 
to Rx. 43,300 in the first two years and Rx. 76,200 in the last, or Rx. 119,500 
in all. . 

" It is anticipated that Rx. J 26,400 of Plague expenditure will be incurred in 
Bombay in 1899-1900, and an equal amount of grant-in-aid from Imperial to 
Provincial has been estimated for in that year. 

"58. The grants shewn in the above paragraphs may be regarded as grants 
in the ordinary way of business, ~  is, grants made on the principle that in any 
case of extreme calamity, when Local aid has been exhausted, the charge must 
fall, as far as possible. on Provincial resources, and when they are exhausted 
the Imperial Government must bear the burden j and I think a liberal interpre-
tation has been given to this Imperial responsibility. for we have taken over the 
direct Provincial expenditure on famine and plague of the two Provinces most 
affected by plague. without insisting upon their first defraying any part of it out of 
their own balances, and it is our desire at present to go still farther. On one or two 
past occasions, when Imperial finances have been subjected to great stress, we 
have called upon the Provincial Governments to give us aid out of their resource •• 
and under present circumstances. when Imperial finance by the recovery of exchange 
and from other causes is prosperous, and Provincial finance has been sore smitten 
by the consequences of famine and plague, we ~  that a portian of our 
surplus cannot be better employed than in restoring the financial condition 
of the various provinces and relieving them from the financial difficulties which 
accompany the emergence from a state of famine and plague, so as to enable 
them to carryon their ordinary administration and meet their ordinary adminis-
trative necessities . 

.. 59. In the case of Bombay. though. as above described, we have made large 
. grants towards the direct expenditure on famine and plague, yet the effect of 
these two calamities is still shewn in the falling-off in revenue and in indirect 
expenditure (on police and the like) which accompanies plague measures. We 
propose on these considerations to make to Bombay a grant of Rx. 150,000. 

"60. Bengal has n"t been affected by plague expenditure to anything like 
the same extent as Bombay; but, on the other hand, its finances have suffered 
from the very large extent to which the famine expenditure was met from 
Provincial and Local resources. We propose to make to it a similar grant of 
Rx. 150,000. This is in addition to the assistance already undertaken to be given 
from Imperial sources towards the European General Hospital at Calcutta, and 
also in addition to Rx. 20,000 mentioned in paragraph 51. 

H 
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• "61. In Assam the only immediate difficulties arise in connection with earth-
quake damages. Towards this we have already given Rx. 160,000, and the Chief 
Commissioner has asked for Rx. 67,500 more. We propose now to close this 
account by a grant of Rx. 100,000. 

"62. The accounts of the Central Provinces are weighted only in respect of the 
very small balance it at present possesses, and the Estimates of 1898-99, as 
already stated, produces a deficit of Rx, J 1,200 j we propose to m<\ke it a ~  

of Rx. 50,000. 

"63. The claim of Madras arises mainly in respect of the;fact that, at the last 
revision of the Provincial contracts; a larger resumption of revenue:) was mad!:) 
from it than from any other province. We propose to make a grant to it of 
Rx. 100,000, besides the above mentioned grants for the Famine and Plague 
expenditure, namely, Rx. 50,700 in 18g8'99 and Rx. 64,100 in 18990'900, 

"64. Burma in our opinion requires no assistance, nor, if we make a strict 
reckoning,co,the··-NOftlt-Westem-Provin.ces or the Punjab. But the expendi-
ture in these two provinces has been limited by the consideration of their 
general financial position, I1-nd they have also had to bear some expenditure, both 
direct and if)direct, upon plague. We propose to give to the former a {!rant of 
Rx. ~  to the latte;r' a ~ ~ ~  ~  59,000. 

II 65. All these amounts will be ~  in ~  ~  of the year 18g8-99, 
and the same amount (less the excess expenditure 10 the Central Provinces . , 
Assam, Bengal, Madras, and Bombay already proVIded for by the Provincial 
Governments in their estimates) will be entered in the ~  of 1899-1900 
as expenditure out pf Provincial balances under the head of qvil Works,-not as 
an invitation to the several Local Governme.nts to expencl the flmounts in that yc;ar, 
but as a permission to them to do so (by re-appropriation or Qtherwi$e), if on a. 
~  of their general financial position and of the; nece!'sjty of keeping a 
palance in hand, they ~  jt advisable. The ~ thus entered include in 

~ case of Bengal and Madras the payments they may make against the 
w-ants of Rx. 20,000 and Rx. 30,000 referred t.o in paragraphs 51 and 54- The 
Provincial Governments IIhould, however, bear 10 m10d that the grants now made 
are grants made once for all, and that it will be dangerous for them to tab 
them as w/llT;lnting any expenditure of a recurring ~  j also ~  the 
Government of India in malting the grants admjts against ~  no liabjijty to make 
good to Proviqcial Governments the lOllS or ~ ~  ~  by them ir, 
respect oJ thQ kinds of expenditure to which it has had regard in &$sessing tho 
distribution of ~ grants i but admits merely that as in times of ~  financial 
prosperity it has called upon the provinces to come to the aid of the ~ 

pche<Ju':!r, ~  1n ~  qf, ~  fiqancial ~  it is ~ AAd 
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expedient that it should depart from a strict interpretation of its financial 
relations to the Provincial Governments and aid them when at the same time 
they have had, and have, special financial misfortunes pressing on them. Perhaps 
I may refer in this connexion to paragraphs 127, 128 and 129 of Major Baring's 
(Lord Cromer's) financial statement of 1883. 

"66. These several free grants, as they may be called, are specialJy entered in 
the figures attached to the Financial Statement and are in addition to those 
entered at the end of the'statement in paragraph 47. They are:-

Central Provinces 

Assam. 
Bengal 
N orth-Western Provincell 
Punjab. 
MadraS 
Bomb.ly 

TOTAL 

Rx. 

5°,000 

100,000 

150,000 

100,000 

5°,000 

100,000 

'50,000 

700,000 

1167. We have made fairly ample provision next year, namely, Rx. 126,400 in 
connection with the estimates of Bombay, Rx. 64,100 in Madras, and Rx.209,5OO 
not yet appropriated, for expenditure on combating the plague, which we may 
not unlikely have to meet in the future out of Imperial resources as we have 
done in the past. But we are not prepared, in a general way, to pay, out of 
Imperial resources, all the direct expenditure which the plague may cause, or to 
relieve Municipalities and other Local Bodies from the burden which necessarily 
falls upon them in respect of sanitary and medical expenditure caused by the 
approach or the advent of plague. Still less can we undertake to make up to 
Provincial Governments the excess expenditure which may have to be inculTed 
llnder Police or in the other ordinary departments of Provincial Administration, 
or invite them to deal with ordinary administrative demands upon them with 
the same freedom which might be possible and even advisable, were we not aD 
in the presence of a threatening calamity that necessitates our husbanding our 
resources as far as is possible. 

" TWENTY YEARS' FINANCE. 

II 68. Following up a purpose which I set before myself in last year's Financial 
Statement, I published, contemporaneously with the Finance and Revenue 
Accounts of last year, a summary of these accounts for the twenty year. 
ending March 31, 18gB. The summary was necessarily a statement of 
iipes onl,., with no attempt at criticism, and I desire here to give some conti-
nuous account of the result. which the figures shew, and explain where our 
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Revenue and Expenditure have during these twenty years increased or decreased. 
The plan I adopt is to take one set of figures as the standard of the Revenue-
and Expenditure at thebegihning of the period (or rather; say, for the year 1879), 
and another tet as re"presenting the standard for 18¢ (that is, before the famine 
'!furst on the land): These seventeen years may be taken as a period 01 practi-
cally continuous financial history. 

"690 For .he first of these two standards I take'the average of the figures of 
, 1178-7P ami 1879"'80. If we eliminate the war figures of these two years, which 
in acomparisorisuch as "the present ought to be excluded, we obtain the follow-
'ing figures ;-

1878-79- 1879"80. 
Rx. Rx. 

Surplus or Deficit + 2,134,°98 -1,227,893 
War Expenditure, India 600,109 4,591,644 

II England l 76,110 174,480 

__ . __ ~ ~~  if war be ~~~ .. ~  2,810,317 3,538,231 

But we have still further to modify these figures by reason of the fact that 
they did nl?t provide for the fun famine liability of Rx. 1,500,000, the Famine 
Insurance being at the time in suspense, owing to the heavy war expenditure. 
This consideration adds Rx. 1,'87, 177 and Rx. 1,3¢,353 to the expenditure and 
leduces the surpluses to Rx. 1,623,140 and Rx. 2,141,878; or an average of 
Rx. 1,882,509. 

1/ That is, if we exclude consideration of war expenditure, and if we take 
Rx. 1,500,000 as the proper annual measure of famine liabilities, we had in 1879 
a surplus of revenue of Rx. ~  

If 70. To find the similar figure for, 18g6, I take the figures of the Budget of that 
,year which may be .. taken.as ~ ~ standard of Revenue and Expenditure 
at the time. They are as follows, namely :- . 

r 

Revenue in India (Budget) 
Rx. 
97,316,800 

Expenditure, England, net (Budget) I. 15,735,300 
Exchange (according to rate actually realised) . 10,132,300 
India (Budget), leu Rx. :10,000 war 69.368.500 
Add-Amount wantinl to make up 
RlI. 1,500,000 FamIne IDluraDce 500,000 

~ Total 

Surplul of Revenue 
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" ,I. We have therefore, comparing the standard of 1879 with that ofl ¥, a 
slightly worse position in the latter of the two years. I have made a careful 
analysis both of the increase of Revenue and of the increase of Expenditure 
~  the two years, and I find it to be as follows :-

"Imperial Account. 

Increase of Revenue under Salt, Cus-,-
toms, Tributes and Miscellaneous 
Imperial Share of Increase of Revenue 
under Revenues provincially 
administered 
Increase of net Revenues under Post 
Office, Telegraph, and Mint • 

Improvements under Debt Services, 
Railways, and Irrigation (excluding 

Rx. 

consideration of exchange) 

D,tluet-Loss by exchange 
against Railway Liabilities 

6.337.500 
charged ~  

-2.608,300 

Famine Insurance reduced in account 
by transfer to the preceding head of 
charges for interest on Indian Mid-
land and Bengal-Nagpur Railways • 
Cessation of Railway Construction out 
of Revenue 

Total available Improvement 

AlIs.",II,tI as fDlllIfII1 1-

Deterioration of Opium Revenlie 
Addition to charges for exchange. 
(Rate diminished from 19'85 pence 
to 14'45 pence) 

-D,tluct-Amount taken to Railway 
Account 

Deficit on Civil Administration of 
Upper Burma 

Army Services: net Charge' increued 
from Rx. 16.693.700 to 
Rx. 22.167.800 (irrespective of 
exchange) • 
Charges under "Political" increased 
from Rx. 427.100 to Rx. 8gS.700 • 

Rx. ... 

7.337.300 

2.608.300 

4570400 

401.500 

845.800 

14.663.300 

R •• Rx. 

3.679.800 

4.729.000 

455.300 
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Civil and . .Miscellaneous charges in 
India increased from Rx. 1,189,200 
to Rx. 1,541,300 • 35',100 
Less-Savings by decrease under 
Assignments and Territorial Pen-
sions and Stationery 223.800 

Sterling ~ other than kmy, 
Debt' Services, and Railways in-
creased (excluding exchange) from 
£2,486,400 to £2,920,200 

Total 

Excess of demand over available 

u8.300 

433,800 

[20Th MARCH, 

means 708,600 

"Provincial Account. 
IllereNe. of hoviDciaLshare. of. Rcv.e-, 
nue uilder Revenues provincially ad-
ministered (a) 
Increase in net charge. for Provincial 
Civil Administration from 
Rx. 14.374,900 to Rx. 18,160,800 

Balance of increue of Revenue not 
absorbei • 

• 
316,800 

(a) That I., t of Land Revenue and of Ibciae I i of ~ T ..... "oreat, and Rqiltration I f Of 
Sump •. 

II The deterioration on Imperial Account, Rx. 708,600, less the improvement 
on Provincial ~  Rx. 316,800, gives a tlet deterioration of Rx. 391,800, 
. namely, a reduction in tte surplus of Revenl,le from the standard of Rx. 1,882,500 
in 1879 to that of Rx. 1,490,700 in 18g6. 

fI 72• This list shews that the resources made available by increased revenue 
and careful administration have practically been absorbed by (I) ~  of Opium 
Revenue. (2) Increase of Exchange Charges, (3) Increase of Military Expendi-
ture. (4) Increase of Political Expenditure, (5) Increase of Provincial Expenditure, 
i.I., of charges of Civil Administration, (6) Net Charges on account of Upper 
Burma. 

.. 73. On the first two of these no remark need be made here j they are mil-
fortunes we have had to accept. The last may also be passed over without 
remark; the occupation of Upper Burma was a measure forced upon u. by 
political necessity, apart from any question of finance. The Province will, we 
trult, .hortly meet the expenses of its civil administration. but naturally it doe. 
aot u yet fully pay its way. The other three heads call for special explanation. 
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"74. The subject of Military Ex(>enditure is too vast to be entered on in detail. 
A general explanation of its increase was given by Sir Henry Brackenbury in 
the Budget Debate of 26th March 189<> and by Sir Edwin Collen on the same 
date in 1897. In respect of their military charges the Government of India feel 
the same necessity which presses upon all other Military Powers, and which has 
imposed upon even the most pacific nations increased burdens. Both our military 
system in its details and our -general military and defensive policy are closely 
linked with those of England; and we cannot escape the necessity of increasing 
our defensive expenditure in the same way, though not perhaps to the same 
extent, that England does. 

"75. In illustration of this point I present the following figures; the English 
ones are taken from the Statistical Abstract of the United Kingdom, 1882 to 
1896, pages 10 and II :-

DUIIIIIVI EXUNPlTU.I, 

DUIIIIIV. ~  UIIITID KIIIGDOIl Ca.) IIIDU (b.) 

~
. 

~ 

Anny. - Navy. Tatal. Annyand Military Wor .... 

l. l. l. Rx. 
1882-83 15,133,45! 10,259,85", 25,393,3°4 16,928,587 

1883-84 16,°95,326 10,728,781 26,824,107 18,°79,134 

1884-85 18,600,338 1I,427,c64 3°,027,4°2 16,955,165 

1885-86 17,027,084 12,660,509 29,687,593 17,34°,369 

,886-87 18,429,272 13,265,401 31,694,673 19>413,293 

1887-88 18,167,196 12,3.25,357 30,492,553 20,548,766 

1888-89 15,919,738 12,999,8g5 28,919,633 20,305,140 

1889"90 17,345.812 13,84:1,241 31,188.°53 20,511,504 

18go-91 17.55°.023 1401'5.358 31,675,381 SO,bl,l60 

1891-92 17,258.900 14.150,000 31.408,9°0 22.570,532 

1892-93 17.541.700 14.302,000 3r,843,700 23.705,932 

1893-94 17.939,7°0 14.048,000 31,987,700 23,537.693 

~  '7.8g9,800 17,545.000 35>444,800 23,966,973 

1895-96 18,459.800 19.724.000 38,183,800 23.976.714 

18g6-g1 18,269,800 .2.17°.000 40>439.800 24038<4t44 7 

(a) Excludinr Expeditions and Naval Defence Fund. 
(6) Exdudinr Special Defences and the followlnr Expeditions I (I) BrYPt, (a) QUel ... (J) Burma, 

(4) Chin.Lush";' (s) ChitraJ. 

fI 76. The result of these figures is to shew that while the Defence Expenditure 
in the United Kingdom has increased by 59 per cent. that in India has increased 
by only 44 per cent, even including the increase due to the fall of exchange. 
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which affects Indian Military Expenditure in a special degree, owing to the 

Net Englilh Expenditure 
8r1dlh Soldieu' pay 

T07AL 

L large proportion of it that is measured by 
4.000,000 a sterling standard. The statement of 
1,590,000 expenditure in the United Kingdom is free 
5.590,000 from disturbance by this cause j while, on 

the other hand, the increase of Indian 
DIfference of excllanIIl19'1ls4, and RlI. expenditure inCludes Rx. 2,526,000 directly 
14'451· . .1,526,000 due to this cause'alone, and ifthis amount 

were excluded, the percentage of increase 
would be reduced to 29. 

/I". The two most recent measures causing considerable increase of Military 
Expenditure were the raising of the pay of native soldiers in 1895, and of that of 
British soldiers in IS9B. The former of these concessions had been delayed on 
financial grounds for a length of time which all our military advisers considered to be 

~~  to ~ ~ ~  increa,se of British soldiers' pay, is the 
result of the determination of Her Majesty's Government on a question of general 
imperial policy. 

/I 7S. Under the head of Political Expenditure, the increase measured by 
percentage is even more considerable j in amount it is Rx. 471,600. A few 
remarks will shew that this increase has been caused solely by the necessities 
of external policy. Two-fifths of the whole amount arises from the one 
item of Rx. 180,000 for the subsidy of His' Highness the Amir of Afghanis-
tan i and the Afghan Refugees cost at least Rx. 60,000 more. The period 
under consideration, moreover, has witnessed tbe rise and development of the 
Baluchistan Agency, which now accounts for Rx. 130,000 of the outlay charged 
under this head j the appointment of an Agent on the Per so-Afghan Frontier 
(Rx. 13,000) j the occupation of the Gilgit and Chitral Frontier (Rx. 16,000) j 
and considerable new expenditure, say, Rx. 40,000, in controlling the tribes and 
employing levies along the North-Western Frontier. The head "Political" 
contained also in 1896 Rx. 14.000 expended on the African Coast of the Gulf of 
Aden (the corresponding revenues are under Miscellaneous), and the scheme of 
Imperial Service Troops has caused a further increase of Rx. 22,00$>. 

If 79. I pass to the figures shewn against Provincial (including Local) net 
expenditure, which has increased during the period under review from 
Rx. 14,374.900 to Rx. 18,160,Soo. These are the charges of Civil Administra-
tion generally, and under such heads increasing outlay is not only justifiable 
but inevitable, in every country in which civilization is not stationary or -retrograd-
ing. The system of Provincial finance is based on. the theory that the increase 
in .the Provincial share of the Revenues can be set aside for increase of expendi-
ture upon Civil Administration, and that, if the increase is kept within this ~ 
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we have by this limitation, under ordinary circumstances, sufficiently taken into 
consideration the financial difficulties arising from falling exchange, from the 
necessities of Military and Political Expenditure, from wars and famines. We 
proceed, thereforc, on thc assumption that there is no objection to thc Provincial 
share of the normal growth of Rcvenue being, as fast as it accrues, spent on 
administrative improvements. As has often been pointed out, a Provincial Gov-
ernment can do nothing with its money except spend it; it cannot, for cxample, 
utilize a surplus for remission of taxation. 

" Conclusion. 
"So. The statement which I have laid before the Council exhibits, I think, a 

very favourable condition of Indian Finance. Some of these favourable elements 
are, I admit, temporary only, and due in a largl! measure to a specially active 
trade, others .however are permanent and betoken the return of the prosperity 
and progress which I noted in my statement of March r89l>, and which were so 
rudely interrupted by the outbreak of famine. The plague, though it is a great 
anxiety to both Imperial and Provincial Administrations, is, financially speaking, 
weII within our power to cope with, and as the first responsibility for the measures 
taken in connexion with it rests with the Provincial Administrations, I have been 
particular to examine the position of the Provincial Financial Accounts, and trust 
that the measures of relief and assistance sanctioned by the Government of India 
and set out in the statement will enable them to face the difficulties in which 
they are placed, though I take for granted they do not claim relief from their 
share in the anxieties which are inseparable from financial administration in India. 

"I have the authority of His Excellency the President to state that the 
Budget Debate will be taken next Monday, and I woulli ask Hon'ble Members 
that if they desire to have any e%planation regarding any figures alluded to in 
the Financial Statement they will find Mr. Risley and myself quite ready to give 
it. I hope .they will ask for any information they may desire to have." 

II The Hon'ble MAJOR-GHNRRAL SIR EDWIN COLLEN said :_fI I have lald 
upon the table a memorandum explaining the Army and Marine Estimates. If 
in the course of the next week any of my Hon'ble colleagues desire informa-
tion on the facts and figures contained in that memorandum, I shall be very 
glad to supply it, if they will indicate to me the point or points upon which 
that information is desired." 

The Hon'ble SIR ARTHUR TREVOR said :_U I have only to repeat, on 
behalf of the Public Works Department, what my Hon'ble colleague Sir Edwin 
CoUen has just said, in regard to the Army and Marine EstimateJ. If any Hon'ble 

K 
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Member has any question to ask with regard to the ' Public Works Depart-
ment Statement which is appended to the Financial Statement, I shall be very 
glad to give any information that may be desired between this and next Mon-
day.". 

. INDIAN BANKRUPTCY BILL. 

The Hon'ble MR. CHALMERS presented the Report of the Select 

Committee on the Bill. to amend and consolidate the law of Bankruptcy and 
Insolvency in British India. He said :-" What the Committee have done is 
this. They have considered this Bill, which has been pending for a very long 
time, and they have corne to the conclusion that its provisions are too compli-
cated for application to India, and they recommend that the present Bill now 
beforethe--Gouneil-should-he'1iropped·,u .'. -• 

GLANDERS AND FARCY BILL. 

The Hon'ble MR. RIVAZ moved that the Report of the Select Com-
mittee on the Bill to consolidate and amend the law relating to Glanders 
and Farcy be taken into consideration. He said :...;...." When introducing this 
Bill I explained that its main object was to enlarge the powers of Inspectors 
appointed under the Glanders, and Farcy Act in respect of entering into, and 
inspection of, stables and other places, with a view to the seizure of diseased 
horses. The only material alteration in the Bill which has been proposed 
by the Select Committee is that provision has been made for enabling Local 
Governments to prescribe the application of the mallein or any other tests 
which may be discovered from,time to time before the Veterinary Practitioner 
decides whether a horse is or is not diseased i but we have retained the 
provision of the present Act which compels the immediate destruction of any 
horse which is certified by ~  Veterinary Practitioner, after he -has completed 
his examination, to be suffering from glanders or farcy. I do not think that I 
need make any further remarks on the Bill." 

The motion was put and agreed to. 

The Hon'ble MR. RIVAZ moved that the Bill, as amended, be passed. 

The motion was put and agreed to. 
.. 
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INDIAN TARIFF ACT (11l94) AMENDMENT BILL. 

The Hon'ble SIR lAMES WESTLAND moved that the Bill to further 
amend the Indian Tariff Act, 1894, be taken into consideration. He said:-

" When I moved on last Council day for Ie.we to introduce this IliII, I was 
careful to explain it solely with reference to Indian conditions. There is one part 

of the subject to which I did not then refer, but to which I shall now take the 
opportunity of referring. His Excellency the Viceroy has received a memorial 

from the sugar-planters of Mauritius. These sugar-planters arc very naturally 

dismayed at the prospect of their being reduced by the operation of the bounties 
given in the countries of Europe to the conditions in which the sugar-industry is 

in the West India Islands. It is with reference to that that they make an appeal 

to the Viceroy to have legislation passed in this country of the character which is 
now before the Council. I think that the days are passed when under the 
pretence of absolutely free trade no consideration was given to any circum-
stances arising outside the country concerned. We now do admit a certain 
obligation to other countries, and especially to those with whom we are 
knit by the Imperial tie. We are especially interested in the sugar-cultivation 
of the Mauritius by reason of the fact that that sugar-cultivation is carried on 
very largely by labour imported from India. The greater part, I believe, 
of the inhabitants of the Mauritius are Indians, and as such are entitled to some 
measure of protection from this Council. The petition of the sugar-planters and 
merchants commences as follows :-

• The cultivation of sugarcane and the manufacture and sale of cane sugar arc  practically 
the sole industries of the inhabitants of Mauritius, and their welfare and even their livelihood 
depend upon the remunerative sale of the sugar produced. 

, The sugar industry directly or indirectly gives employment and the means of subsis-
tence to a population of about 380,000, of whom more than 260,000 arc Indian immigrants or 
immediate descendants of natives of India. 

• These Indian immigrants have come to Mauritius with the sanction and ander the 
control and protection of the Imperial aDd ~ Indian Governments, secured by la", .uggest-
ed, approved or imposed by both Government., and therefore the Imperial and Indian 
Governments are jointly responsible with the Government of Mauritiul for the welfare and 
mean. of subsistence of themselvel aDd their descendants.' 

II That perhaps carries things too far. However, as I pointed out, the sugar-
cultivation in Mauritius is one which gives employment to a very large Indian 
population, and if our legislation, based as it is on interests which are puroly 
Indian, and refer to this country alone, abo helps to preserve the means of sub-
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sistence to such a large number of Indian immigrants, .. think I may bring it 

before the Council as one additional reason in support of the Bill which was in-

troduced last Council day. I am glad to think from the public notices which I 
have seen of the legislation now before the Council I am not called upon to 
defend it. It has been generally approved of, and I think my proper course is to 

wait in case objections are made: to it before I say anything further in its 

defence." 

The Hon'ble MR. MEHTA said :-" I confess I should have preferred that 

this Bill had been allowed to "run the usual course which Bills in this Council 
run. I should have I![eferred if the Bill had been referred to a Select Com-
mittee. I say this for two reasons. In the first place, it seems to me that the 
matter is not quite so simple as my Hon'ble friend Sir James Westland said in 
introducing the Bill. He has placed certain materials before the Council, but 
it seems to me that a certiio"arnouiiCol··· further investigation and verification is 
absolutely essential before the conclusions drawn by him can be accepted. It 
is true that a certain number of sugar-refineries in the country have been 
stopped, but I am not quite sure that the facts placed before us neces-
sarily point to the importation of bounty-fed sugar ·as the sole or main 
cause of that result. It seems to me that further enquiry and investigation 
and verification of some of those figures and statistics should be really made 
before we commit ourselves to the legislat ion which is sought for. The second 
reason I have is that the matter is not so urgent as not to allow time for the 
appointment of a Select Committee. I quite admit, as the Hon'ble Sir James 
Westland has pointed out, that we must not wait until the sugar-industry in this 
country is destroyed, but I do not think he has made out a case for such urgency 
as to justify the course he has adopted in not referring the matter for considera-
tion to a Select Committee. For these reasons it see ms to me that it would 
have been more desirable if the Bill had been referred to a Select Committee." 

The Hon'ble MR. GANGAOHAR RAO MAOHAV CHITNAVIS said :-" My 
Lord, I wish only to make one remaPk, and' that is to express my cordial 
concurrence in the proposal which has been submitted to the Government 
by the Hon'ble the Finance Member. The existing state of things with 
regard to the sugar· industry of India is such that it is impossible to tolerate it 
any longer. The bounty-fed beet-sugar has nearly driven away cane-sugar from 
our markets, and one by one the raiyats are giving up cane-cultivation. And 
once a raiyat has given up cane-cultivation, he has practically done with it for 
ever. Foe' it should be ~  in mind that ~  raiyat plants canes and preserves 
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their cuttings immersed in water for the next. year's cultivation. A raiyat who 
has failed to preserve these cuttings has either to purchase them- if at all pro-
curable-at an enormous cost or to give up cane-cultivation altogether. Thus, 
should the existing state of things be allowed to continue, a time might come 
when the cultivation of cane will disappear altogether from this country. 

" In the same manner the date-sugar having been driven away from the 
market by the bounty-fed beet, it is said that the raiyats in Bengal have ceased 
to grow date-trees. And, that being the case, it is apprehended that the manu-
facture of sugar from date-juice might disappear from Bengal in the course 
of a few years, 

• "WheIl"the indigenous manufacture of date and cane sugar has been thus 
destroyed in India, the European Governments will, of course, discontinue 
the bounty which they now give to the beet-sugar. What is mqre, the European 
manufacturers themselves will then be in a position to sell their inferior 
sugar at their own price. When things have been brought to this pass, it is 
likely that the Indians will make an effort to revive the cultivation of date and 
cane. But the European Governments referred to above might then resume 
the practice of giving bounty to the beet-sugar and thus once again destroy 
the sugar-industry of India. It will thus be seen that the only way of saving 
this purely agricultural country from a serious disastc;r is to levy a countervailing 
duty on all bounty-fed sugar. 

" Of course it would be absurd to expect unanimity of opinion on such a 
measure as the Sugar Bill. There are people, well-meaning people too, 
who I know view it with alarm as being repugnant to the principles of free 
tralie. But free trade can never prevent us from initiating legitimate 
measures of self-defence. In my humble judgment it is the first duty of 
the Government of India to consider the interests of the people of India; and 
it is from that point of view that I look at this question; and, looking at 
it from that point of view, I can have no doubt that the course which the Gov-
ernment of India have determined 'to take is a just and right one, for the 
initiation of which the people will feel most grateful to Your Lordship." 

The Hon'bl.: RAI BAHADUR P. ANANDA CHARLU said :-" At the fir.t 
blush, it may look as though we are flying in the face of free trade principles. 
But, in reality, we are doing nothing of the kind. If ou'r action were abnormal, 
it is only directed against steps which are themselves abnormal and which, 
while inflicting deeper and deeper injury on U', seem to admit of no other cure, in 

L 
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order to safeguard what are of vital interest to us. Out, In truth, are we em-
barking on anything abnormal? In my humble judgment, we do no such thing. 

" If the sugar whose importation is propo'sed to be subjected to countervailing 
duties were the outcome of natural resources and, of normal conditions, it may 

perhaps be arguable whether, on commercial grounds, an exception could be taken 
to it on the ground of irreparable ~ to us. It may be equally arguable whether, 

on commercial grounds, it is expedient to stem, by ~  means, a torrent which-
as urieriingly as 'does 'water'-:' must find its proper level sooner or later. But 
the sugar in question is unnaturally' produced. It is made capable of being 
sold, as cheap as it is now, only by reason of bounty which bolsters it up·-be 

. that, bounty in the shape of a prior advance by the States to stimulate manufac-
ture or be it in the ~  remission or refund of taxation after the commodity 
. has been produced, in order to quicken its circulation in the Indi:n and other 

unprotected markets, fc,r the up-keep or welfare of which the bounty-giving 
: Governmenta make lI&ilaerinee-oMta1re-no concet'tl. Noting the tendency it has 
created to alarmingly diminish the cane-cultivation in extensive tracts, solely and 
wholely devoted to it in this country, and the dreaded certainty of danger that our 
sugar manufactories will have soon to ~  shop and pass out of their present pros-
perous existence, the day is not distant when locally-made sugar is sure to be a 
thing of the past or be relegated to the limbo of our other and numerous extinct 
industries. When that bitter cup is full to the brim, the imported sugar will 
increase by leaps and bounds, rule our markets absolutely without a rival, and its 
owners may dictate their own terms or drive the hardest bargains. Let us 
suppose-and the supposition is by no means unnatural·-that the bounties which 
now prop up the manufacture in the foreign countries are withdrawn-be it from 
caprice or because no longer necessary or because wiser counsels prevail. The 
result will be that a ~  and thriving industry would have been, in the 
meantime, brought (at best) to the brink of ruin. The capital and labour, which 
are now working with excellent results, would be diverted from the production of 
commodities of tlxtensive local consumption and sent adrift in problematic search 
of tentative  re-investments in a spirit of timid experiment or hazardo,us enterprise, 
80 foreign to the genius, nature and habits of the people of this country. It is 
easy to realise what will be the fate of even the present consumer wberi reduced 
to a CQndition of sole or virtual dependence on the tender mercies of that foreign 
producer. Viewed in this light alone, the present Bill is fraught with good to 
the consumer as well as the producer in this country. This is not all. I think, 
that, unless, indeed, we rigidly define the term • consumer' as an intensely and 
sordidly selfish being, the word has a wider significance in this country where 
.pontaneous charity is enjoined on every individual as an inviolable and meritor-



AJ1ENDMENT OF INDIAN TARIFF ACT, 1891. '77 

[Rai Bakadur P. A1/al/d.l Char/u] 

ious religious duty towards the poor and helpless within the fold, common to 

them and him. If, then, the consumer should regard himself, not merely as 
living for himself and his immediate kith and kin, but as one acting for and 
acted upon by the common good of his community, as distinguished from other 

communities, he could not help taking a far more ~  view of his 
position. He would then conceive his well-being as part and parcel of the wel!-
being of the rest of his community and welcome some amount of hardship and 

sacrifice on his part without murmur. If, again, the present consumers are of rhe 
well-to-do classes as asserted, our position is all the more strong; for we must 
bear in mind that they must then realise a near and repeatedly-recurring future 
when they must come in, for their share of contribution, either in the shape of 

additional taxes or of large charities, in case the hosts' of cane-growers and 

sugar-makers of the day are thrown out of employ or reduced to a state of star-
vation-as is but too likely in this land of periodic famines-and are thereby cast 
on their hands or on the State, which is the same thing. Having 'regard to their 
inherited nature or to this eventuality, which-be it repeated-is by no means 

improbable, the effect of this Bill, even if it should cause a rise in the price of 
sugar they use, would be to lay men of comparative competence under a species 
of indirect taxation for the' benefit of their poor brethren, which they will not 
and ought not to grudge. These are among my reasons for advocating this 
measure with perfect loyalty to free trade doctrines. 

ff There is another ground-not an altogether inapt ground-in favour ofthis 
Bill. It is this, namely, that it is calculated to dispel the notion-more or lesa 
widespread and more or less groundless-that free trade has ruined the indi-
genous industries-a notion which cannot but lend an undesirable colour to the 
opinion entertained about the effects of the British rule. I regard it, therefore, 
not only as inaugurating an era in the fiscal legislation of the country and aa 
being welcome pn that account and on its own merits, but also as dispelling 
the above erroneous notion. There is no doubt, that with the advent of British 
sovereignty, the reign of free trade has synchronised in this country i and, with 
that reign, a taste has set in for British articles of clothing which began to flow in 
unchecked. "But the truth ought not to be disguised that such is, after all, the 
fault of the altered tastes rather than of free trade. Certain new ideas of 
the decencies and comforts of life, which have followed in the wake of the 
civilization of the West, have weaned not a few from their old and traditiona I 
ways i but free trade, as such, has had nothing to do with that result. ~ 

gencies that have arisen in consequence may have, as I think they did, intensified 
the result, but it is difficult to see how that result could be helped or could be 
said to have been originated by it. For everyone man or woman who fell in 
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with and adopted the Western fashions, there are tens, if not hundreds, who have 

adhered to their old ways, in a perceptible degree. It is therefore illogical to say 
that because a large number of the well-to. do and the seekers of the fashion of the 
day have utilised the Western articles, the articles themselves or the natural facili-
ties for their influx should be denounced or proscribed. Giving free trade the 

fullest swing, it seems to me that the local industries might well have thriven 
if the tastes of the people had, in'the b'ulk, remained unvaried and \invariable. 
Take, for instance, the almost entire masses of the Hindu ladies. They 

h:l.Ve been untouched by the fashions of their Western sisters, and the 
species of manufacture which supplied their clothing have, I believe, con-
tinued to hold the ground. As surely would the manufacture of male clothing 
have continued its hold, if men to'o could be brought to display or develop 
a like tenacity to old habits. While for these reasons I regard the prevailing 
outcry against free trade as unreasonable, while I recognise in the Bill 

~ ~  ... ,desirable epoch in' our fiscal legislation, 
and which will prove a powerful solvent of doubts entertained about the opera-
tion of free trade doctrines,  I cannot but share the feeling nor get rid of 
the impression _ that, just as the threatened ruin of the cane-growers and 
lugar-makers has laudably moved our' Government towards this measure of 
preventive legislation, the urgent need exists to inaugurate measures, on 
limilar lines, to meet the case of the millions of skilled workmen whose ruin 
is almost accomplished and whose instructed and inherited aptitude for 
delicate workmanship, menaced with extinction at every famine that comes 
round, presents a no less anxious and grave problem of the day. 

1/ Claimg of international commerce may be said to be in the way .. I am 
not unaware of the motives, results and advantages laid to its credit. I never-
theless venture to think that it suffices to say just at present that the subject 
. has not yet ceased to be controversial, and that, so far as this dependency of the 
British Sovereign is concerned, those motives, results and advantages are either 
too remote or too problematic to be efficacious. In the meantime let me allow 
that the claims of international commerce are indeed great. But the claims 
of a nation's prosperity and its freedom from utter impoverishment are even 
greater. The question may well be . asked, whether the sustenance and 
prosperity of millions of lives, which run imminent risk of being either 
altogether lost or sensibly enfeebled, are not to be a primary object of every 
Government-a consideration paramount above commerce, international amity 
and all else. One may well entertain the grave doubt whether there is 
not,  to the problem to be grappled with, a political as well as a commercial 



AMENDMENT OF INDiAN TARIFF ACT, 1891. 

[Rai Bakadur P. Anand'a Chariu,. Sir James West/and.] 
1'9 

and an _economical side, whether the European and the American Govern. 

&lents, which are Dot wanting in intelligence and which have persistcd in non-
free-trade principles in. dealing with other' States, side by side with a full 
recognition of free trade principles within their own' territorial jurisdictionll, 
do not, after all, act in tacit acknowledgment of some such distinction, and whether 
sufficiently long periods of such persistence have not elapsed to refute, by 
practical, concrete results the abstract theory that the policy is bound to prove 

~ 

"B'ut these latter remarlts are superfluous to set on ,its Icgs the Bill 
before us-a Bill which lias indisputable merits of its own. The sole aim with 
which I liave thrown out those observations is to hint at what seems to me a 
possible solution of a kindred prol:'llem of no less gravity j and I have done so, 
in the hope that what is but an academical debate to-day in relation to the 
Bill now on the anvil, will; before long, pass within the domain of practical politicsj. 
and that this Bill will prove but the harbinger of other measures to come,. 
though they must needs be experimental, fragmentary and. cautious at the 

Qutset.'" 

'.the Hon'ble SlR JAMBS WESTLAND' said :-" In the remarJ(s of the.: 
Hon'ble Mr. Mehta I think he has failed to observe the distinction between the 
functions of this Council and the functions of a Select Committee. The question. 
whether this Dill is in principle required or not and whether we ought to provide 
for the protection of the-sugar-industry against existing adverse· influences,is" 
it seems to me, a question which the Council must decide for itself, and not a 
~  which it should' refer to a Select Committee. The business· of a. Select 
Committee rather comes in after the principle has been laid down and after the 
general tendency of the proposed legislation has been accepted, to see whether' 
the proposed Bill is correct in point of form, or whether it cannot be' altered and 
improved in respect. of the subsidiary arrangements connected witl1 it. The 
r.eason.why no proposal bas been made to refer this Bill to a Select Committee· 
is that if the principle is. adopted there is really very little worli: for the Select 
eommittee to do. The Bill, as I said last Council day, has been framed on the 
basis and upon the wording of an Act which is actually operative for purposes to' 
which we desire to apply this Bill. It has been carefUlly framed upon the. 
experience of another legislature, and r think we mar. take it for granted' that a 
fiUther consideration.af it by a. Select Committee woula not have altered it in' 
point of form, or suggested any improvements in· a matter so simp'le u that 
of giving powers to Government to impose: dilties of a: certain class .. 
'[hen,. as ~  the. statement of the. HQD'ble. Mr .. Mehta that.he did not: 
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consider t1.at tbe Bill was of a sufficiently Ilrgent character to he brought 
:up' to be passed at this Council, I think ( may reasonably refer him to 

the two speeches which have been delivered, one by the Hon'ble Mr. Chitnavis, 
himself an agr.iclllttirist and in close touch w.ith all agricultural questions, 
;a:nd the other by the Hon'ble Mr. Chartu, who is a keen observer and reporter 

-on all matters relating to social economy in India. I think the statements 
. ()f those two gentlemen will have convinced the Council that after al1 
there was some reason for regarding· this measure as an urgent one 
and seeking to pass it before the sessian comes to an end. Nor do I 

think that it is altogether reasonable to refer to a Select Committee the 
question o£whether the statistics which have been laid before the Council are 
correct. I have not stated these matters of my own knowledge. Wha:t I stated 
to the Council was taken from the official reports of the high officers who were 
instructed to enquire into the subject, which reports have been based upon 

very careful enquiries. These papers I quoted pretty fully last Council day, and 
I can only say that if any Hon'ble Member had desired to verify them still further, 
the fuller reports and details could easily have been placed at his disposal. 
I trust, therefore, that the Council will feel that the measure which is before 
them has been amply justified and will, on the motion which I shaU presently 
make, be pleased to pass it into an Act." 

Th.e motion was put a ndagreed to. 

The Hon'ble SIR JAMES WESTLAND moved that to the Bill the follow-
iog clause be added, namely:-. 

"3. This Act shall not apply to any imported article the bill of lading for which was 
.. Signed and given before the commencement of 

Act not 10 apply In certain caSH. this Act." 

He said :-" I am afraid that the Hon'ble Mr. Mehta may now pounce 
upon me and say that my moving this amendment is evidence that the matter 
ought to have been laid  before a Select Committee; but this really is no new 
matter. It is not brought before the Council for the first time. The Hon'ble 
Mr. Allan Arthur mentioned it at the last meeting, ~ I gavc:. an undertaking 
that I should consider the subject with Mr. Allan Arthur and with his consti-
tuents, and be able to lay it before the Council for consideration when the 
Bill came up to be passed. In an ordinary measure for changing the duties 
imposed by the Tariff the law prescribes that the contracts which have 
been made before the change have to be modified with referc;nce to that 
change. The principle upon which that provision in the law is based is 
that under ordinary circumstances the change of a tariff duty ~  in the' 
change of the price of the article concemeci mj)re Qr ~ ~  by the amou"t" 

• 
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'of the duty imposed or taken ofT. If this were merely a revenue measure, if it 
were a measure merely for altering the rilte of duty which is demanded at 

.the ·ports upon sugar, I would be strongly 'averse to making any alteration ;in 
·the existin6 provision of the law relating to current contracts for purchase or 

'sale of articles to be imported. I take it for granted that people who make 
,contracts of the kind know what the law is relating to 'them and relating to the 

,operation uponthem of any subsequent alteration of duty. But the present 

measure is not one that has simply for .its object the alteration of a duty. It is 

·one that will have some effect upon the sugar-trade as a whole. No doubt the 

price will enhance. .It has been enhanced, I believe, by a certain amount, but the 
price will not be enhanced by the same amount by which we alter the duties. 
The consequence is that where we now throw upon .the forward seller of sugar 

·the .obligation to pay the customs-duty,at ·the pollt, he may indeed pass it on to 

his purchaser, but at the same time this purchaser will not be enabled by a corre-
sponding rise of price to recover it from his purchaser. Well, the form which the 
provision shouTd take with respect to these contracts for future delivery has been 
'very carefully . considered by me in consultation with those most competent 
.advisers,-the Committee of the Chamber of Commerce,'-and the form in which 
the clause is proposed is a form which seems to them the best klr the saving of 

existing contracts, namely, that sugar which has been put on board ·a steamer at 
;a foreign port before the date of the commencement of this Aot, that is to  say, 
.before to-day, shall not be affected by the imposition of these new duties. This wifl 
.postpone for a short time the operation of the Act so far as concerns the pro-
tection of the sugar-industry, but it wiII relieve merchants from a good deal of 
uncertainty regarding their transactions and flom what may be a good deal of 
>unfairness in the operation of the law. Another form which was proposed was 
simply to exempt from the operation of the Act all sugar which was the subject 
,of a contract made before the Act was introduced. It seemed to me there were 
strong ,objections to giving legislation that form, because it is a section of which 
the operation would not in regular course come to a close by any fixed time. We 
might have sugar imported a year hence, or two years hence, or even ten years 
hence, upon the basis of a contract already made. We cannot postpone the 
,operation of the Act for such an indefinitc= time, or give to ~ importations, 
which, as I say, might extend over years, an advantage over other importations 
'going on at the same time j whereas if the Council accepts the provision for 
security of current contracts, which I have laid before them, the result will be that 
.after a very short time--I suppose a month at the outside-.the whole of this 
temporary exemption will have ceased and all sugar .imported into the CouRtr;, 
will be under the operation of the ~  
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The Hon'ble MR .. ALLAN ARTHUR said :-" I think the'amendment pro-

posed by· the Hon'ble· Sir James Westland fairly . meets the difficulties 
which; I pointed out at the· last meeting of the Council might arise in bringing 

l·his Bill into operation. I agree with the· Hon'ble-Member in regard to what he 
said as to the difficulty of exempting all contracts that' were made before the 
passing of the Act ~  operation of the Act, and I ·further think it would 
give the holders· of such· contracts a Kreater advantage than they can reasonably 

elaitn . 

.. The. holders of contracts for sugar now at sea, i.e., for whicli bills oflading 
are signed, will no doubt make a profit on their contracts. ~ has 
-. already risen J II annas per maund, but as 'he dealers w.ho hold such contracts 
probably also hold contracts for. sugar which will be shipped after the passing 
of the Act, they will probably make a loss on these. latter contracts, as 
it is improbable that the· price of. beet· sugar will advance to the full extent of 
the duty imposed. There.will be a.set-off, however, in the profit on .the former 
contracts against the probable loss on the latter contracts, and, on the whole, 
L think the amendment meets the difficulties as well as they' can be met." 

The motion was put and' agreed· Ut. 

khe Hon/ble SLR JAMES. WESTLANB mOiled that the Bill, as amended, be 

passed. 

His E'xcellency THB PRESlDENlI said:-" BHore. I put the. ~  that 
this Bill be passed into law I should like to make a few observations. with regard 
to it. I have been glad to notice the complete unanimity that. has prevailed with 
r.egard to the Bin in this Council-representative as it is .. of so many diverse and 
important interests. The Hon'bJe Mr. Mehta indeed would hue preferred that 
this Bill should. have, been referrJ:d to a Select Committee.-a contention to 
which I think that an adequate reply was given lly tile. Hon'ble Sir James 
Westland. I also understood him to urge that it might have been desirable that 
fjJrther enquiry should have taken place. witli. respect.to the subject-matter of 
this legislation.. Well, I have always hearo it made a reproach. against the 
Indian Government that it is perpetually conducting enq!1iries, . and very seldom 
acting upon them; and that. reproach.J,.at any rate, during. my time of admin-
istration here, desire to escape . 

.. The answer to'I1IY' Hon'ble·friend Mr. Mehta is that we have been con-
d\lcting enquiries for a whole year past. We have received representations 
£tom eveTY. leading Chamber of Commerce in the country, and from most; if·not .. 
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all the important firms connected with this industry. We have addressed 
observations to, and received replies ~  the Governments of all the provinces 

and districts of India concerned. We should have had, if my Hon'ble colleague's 
advice had been followed, to wait for the best part of another year before we 
introduced this legislation. We regarded the case as urgent, and we were not 
prepared to accept such a delay. At the same time I am glad to notice that the 

Hon'ble Mr .. Mehta, although he delivered this criticism on a point of detail, did 
not withhold his assent, which I am certain that he is prepared to give, to the 
general principle of the measure. Then we have had on a previous occasion and 
again to-day a statement approving the BiII from the Hon'ble Mr. Allan Arthur, 
the distinguished representative of European mercantile interests in this capital, 
and finally we have had two speeches from the Hon'hle Mr. Chitnavis and 
the Hon'ble Mr. Ananda Charlu, which I take it we are entitled to regard as 
typical of the opinions that are held by those important sections of the Native 
community which they represent at this table. I am therefore, I think, justified 
in saying that at any rate within these walls complete unanimity has prevailed 
with regard to the principle of the Bill. 

If This complete unanimity here reflects an almost equally complete 
unanimity outside. There are, it is true, certain interests and certain 
Chambers of Commerce-Bombay and Karachi I may name-in which those 
interests are strongly represented, which have not entirely concurred in 
the necessity for countervailing duties at this stage. Those representations 
are entitled to due consideration, but it is to be noted that they do not 
come from the areas where the sugarcane is grown, where the refineries 
exist, or where the real effect of the bounty system is felt. They 
represent in the main the interests neither of the producers nor of the 
consumers, but of the importing merchants. On the other hand, if I 
regard either the representations to which I have already referred, and which 
have been received by us from the Local Governments, or the reception which 
our proposals have met with alike in the English and the Native Press of 
India, I do not hesitate to say that few measures ha,"e ever passed through 
this Council with a greater weight of qualified and homogeneous opinion 
behind them. 

"Now the first point that I desire to emphasise is this-that it is in the 
interests of India, and of India alone, that thi. legislation has been proposed 
by us, and that I have authorised the introduction of this Bill. It may be that 
our Bill may ultimately affect the action of other countries. It may more immedi-

N 
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'ately touch the interests of certain of our own Colonies as well. The ~ ,o'ble 
Sir James Westland in his speech to-day has alluded to the repr' ..:ntations 
that we have received from the Colony of Mauritius, a Colony in "':11ch, in view 
of the enormous Indian population that is there engaged in labour, we here 

\ire bound to take a close interest, and whose .welfare we should be glad, 
I am certain, consistently with our own, to subserve. It may be that this Bill 
will set an example of far-reaching significance. By some it may even be 
rl'garded as a factor in the Imperial pr9blem. It is from such l?oints of view 
that we may expect ~ measure to be examined, and perhaps criticised, in the 
British ~  in London. I do not deprecate such examination, or such 
criticism, conscious that it will not weaken, but will rather strengthen, our 
case. AliI have to say here is that our conduct has not been determined by 
those considerations. . Weare exercising our own legislative competence, of 
our own initiative, though with the sanction and concurrence of the Secretary 
of State, to relieve India from an external competition, fortified by an arbitrary 

advantage, which can be shown to have already produced serious consequences 
upon our agriculture and manufactures, and which, if unarrested, is likely to 
produce a continuous and a dangerous decline. 

II There is another point upon which _ I must, 10 passing, say a word. 
I have been glad to notice that no one in this Council has ventured 
upon the argument that we are guilty of an economic heresy in our 
proposal to meet bounties by a countervailing duty. Bounties are 
in themselves an arbitrary, and in my opinion a vicious economic ex-
pedient designed in exclusively selfish interests. They are inconsistent 
with free trade, because they extinguish freedom, and they reverse the 
natural currents of trade. To meet them by a countervailing duty is to 
redress the balance and to restore the conditions under which trade resumes its 
~  I do not think that we need pay much attention, therefore. to the 
mutterings of the high priests at free trade shrines. Their oracles do not 
Itand precisely at their original premium. This is not a question of economic 
orthodoxy or heterodoxy i it is a question ofre-establishing a fiscal balance 
which has been deflected for their own advantage and to our injury by certain of 
our foreign competitors. ' 

" Moreovera if the utilitarian basis upon which the doctrines of free trade are 
lupposed in the last instance to rest, 'Oi •. , that they regard the interests of the 
greater number, be examined, out of their own mouths would the prophets of 
those doctrines, in India at any rate, be condemned. For here we are dealing in 
in the case of the sugar· indus try with a population the vast majority of which are 
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not consumers of a cheap imported article, but are themselves producers of the 

raw material, and in their capacity as consumers consume for the most part the 

article which they have themselves produced ~  worked up. In other words, 

the conditions that prevail in England are completely reversed. The majority in 
England consists of poor consumers to whom it is indispensable that the price of 

sugar should be low. The minority consists of capitalist producers. On the 
other hand, the majority in India consists of poor producers whose industry is at 

stake j the minority consists of well-to-do consumers of refined sugar who are 
not likely, in my judgment, to be affected seriously, if indeed they are at all 
affected, by enhanced prices resulting from our legislation, but who, if they were, 
could not claim that their interests should override those of the overwhelming 

majority of the population. 

1/ Now I shall not recapitulate the figures which have been laid before you 
with so much ability and clearness by the Bon'blc Sir James Westland when he 
introduced the BiII at our last meeting j but let me remind you of the facts which 
have been established in this discussion. They are these :-firstly, that there has 
in the last few years been an enormous increase in tho importation of beet-sugar 
into India from Germany and Austria-a fact which is unquestionably due to the 
loss by the American market of those countries in corisequence of the imposition 

of countervailing duties by the Government of the United States in 1897; 
BecondIy, that in the same period the rupee price of sugar in this country 
has seriously fallen j thirqly, that there has been a contraction in nearly 
every part of India in the area under sugar-cultivation, the total reduction 
being estimated at as much as 13 Fer cent j fourthly, that there has been 
a widespread and a stilI unarrested closing of native refineries, a 
phenomenon which is capable of one explanation, and one alone; for 
while it may be argued that the decline in the total area under cullivation may 
be partially due to other causes such as famine and the low prices resulting 
from famine, that this is not the case in respect of the factories which have 
been closed is demonstrated by the fact that in districts where cultivation has 
increased, or remained stationary-in other words in districts which have 
remained unaffected by famine-the refineries nevertheless have been, and It ill 

I 

are being, shut . 

.. From these facts it appears to me to be impossible to draw any other 
conclusion than that this decline in an Indian industry-in which I have seen it 
stated that two millions of people are employed and in which the value of the 
annual crop has been estimated at nearly twenty millions sterling-is due to the 
importation of beet-sugar at a price b.low the natural cost of production Ilus the 
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'cost o[ transport, in other wor ds, to the unrestricted competition of a bounty-fed 

article. -

" Now this is a state of affairs which neither the Government of India nor I, 
as the bead of that Government, from whatever point of view we may regard it, 
can contentedly accept. If we look at it from the point of view of the agricultur-
,ist, we cannot sit still and look on while he is impoverished by the economic 
exigencies of Continental nations, 1£ we regard it from the point of view of 
native maQijfact)Jres,what would be the meaning and value of the speeches which 
I have made since I came to India about the encouragement. of native enter-
prise, if I were to acquiesce in the tacit suppression of this promising branch of 
indigenous industry? We ought, on the contrary, I think, to stimulate and to 
encourage its development by every means in our power. Finally, if I approach 
the question from the point of view of the Government, while we should be 
strangely constituted if we could contemplate with equanimity the preventible 
growth of an agrarian and industrial grievance, which must sharply react upon 
the general prosperity of the people, we should also be poor stewards of our own 
estate if we were to acquiesce in a condition of affairs that must detrimentally 
affect both the land assessments and the canal returns, and in this way jeopar-
dise the ultimate revenues of the State. 

" These are the grounds-which I have endeavoured to state in their wider 
rather than in their narrower aspect-that have induced the Government of India 
-to introduce this Bill, and that enable me confidently to recommend it to the 
acceptance of this Council and of the public." 

The motion was put and agreed to. 

INDIAN MINES BILL . 

. The Hon'ble MR. RIVAZ moved for leave to introduce a Bill to pro-
vide for the Regulation:and Inspection of Mines. He said :-" The object of 
this Bill'is to provide for the regulation of labow-in, and for the general 
management and inspection of, mines in India. There is at present no law 
dealing with the subject on the Indian statute-book. The mining industry 
in India is 0,£ comparatively recent origin, but its progress in at least one province 
during the last fifteen years has ~  so rapid that the necessity for obtaining for 
the Government statutory powers of inspection of mines, for enforcing proper pre-
cautions in their working, and for assuring health and protection of life and limb 
to the operatives, hat been repeatedly under the consideration of the Government. 
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This obligation has been recognised in all countries in which mining operations 
on any considerable scale, with the risks inseparable from them, are carried on: 
and the hesitation of the Government of India to give it statutory form has been 
due not to any doubt as to the eventual necessity for legislation, but partly to a 
wish not to put difficulties of any kind in the way of a rising industry, and partly 
to the willingness evinced by those interested in the mining industry to permit 
their mines to be inspected by Government officials, and to the hope that precau-
tions and improvements suggested on such inspections would in most cases be 
adopted without the coercion of law. It was also thought desirable to see how 
the Indian Factories Act worked in practice in a cognate sphere of industry, and 
to ascertain what degree of protection was really needed in this country for 
certain classes of operatives, and how far it could be given by law without unduly 
crippling manufacturing enterprise. This experience has been satisfactory. Pro-
tection has been given to factory operatives in various ways and the conditions of 
labour ha\'e been sensibly ameliorated, yetll1) unrair strain has been placed on the 
industry. Careful and considerate employers have no cause to fear the Inspectors' 
visits, and the labour regulations are as simple and moderate as are compatible with 
the health and well-being of the employes. The time has now come in the opinion 
of the Government to take a similar step with regard to mines. to bring them 
under statutory inspection, and to enforce such rules of management and such 
labour conditions as a considerate and well-informed mine-owner already either 
adopts or is willing without compulsion to adopt. 

II Five years ago, in order to satisfy itself as tv the urgency for such legislation 
and to inform itself thoroughly as to the management and the labour conditions 
of Indian mines, the Government of India obtained from England a competent 
Inspector of Mines. Towards the close of .894, Mr. Grundy submitted his first 
report, containing the results of his inspection of 67 mines, most of them collieries 
in Bengal. He sho';ed that Indian mining was in many respects far below the 
standard reached in other countries, and far below what it ought to be in India. 
He found, to quote his exact words, that there was • except in a very few mines 
an almost entire absence of such essential principles and practice of mining 
knowledge as ventilation, timbering, etc.' Ventilation, he said, was much neg-
lected. Fire-damp was not properly tested. Used and unused shafts and ma-
chinery were ohen left unfenced The winding machinery was not unseldom de. 
fective. In quite a number of mines no plans of the underground workings were 
maintained. Regular inspections of all underground working parts, with a view 
of testing for safety, were not carried out by the mine staff. Accidents were not 
properly and promptly reported. With regard to accidents he reported in 1896. 

o 
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after two years' fllrther experience, that the accidents which he had investigated 

• afforded ample  proof that lives were lost that might have been saved, and that 

the reporting of accidents by the mine officials is one of the most necessary reo 

quirements of Indian mining.' 

" These reports satisfied the Government that legislation was required and 

ought to be undert1\"k.enwitl:\Out delay i at all events, for the purpose of obtaining 
statutory powers to inspect and to make rules for the reporting of accidents, and 

for the technical management of mines. But the point on which the Government 

was doubtful was as to the necessity for placing restrictions on the employment of 
~  and children employed in mines, or for regulating working hours, and the 
like. The provisions of the English Statutes are very precise. No boy under the 
age of twelve years, and no girl or woman of any age, may be employed in, or 

allowed to be, for the purpose of employment, in any mine below ground. The 
hours of employment below ground of boys over twelve and the intervals· of rest 

during such employment are fixed. So likewise are the hours of employment 
above ground of boys, girls and women. These provisions generally correspond 

with the recommendations of the Berlin International Labour Conference of 1890, 
and although India, as it was not represented at the Conference, is not actually 
bound by the decisions of the delegates, it must obviously a.ccord to them the 

very greatest consideration, and if it departs from them should do so only on the 
clearest evidence that they apply to social and labour conditions which do not exist 
in India. Now the Mining Inspector reported very fully and fairly on the subject 
of the underground employment of women and children in the mines inspected by 

him. He wrote with regard to the women to the following effect :-

• 3" They generally work under circumstances in whi:h they can enjoy the company 
and protection of thdr nearest relatives throughout a good part of the working .hift. 

They work" in ganga a"nd families, and do not, RS a rule, mix with any men other than 

relatives. 

• 4. Worki.:g in the mines provides them with labour that coul4 not be got out of the 
mines, and for which they get a comparatively good rate of pay. And I did not fiod any 

distresaing circumslances connected with the employment of females and children, but all 

appeared to be hearty and happy. 

• 5. A large majority of the females have little or no work to do at home j and, with· 
out their help in the mines, husband. and relative. would be put to greRt iDcoovenience 

aDd trouble in doing their work. 

• 6. Without the wage. they earn, many familie. would become mOlt mi.erabl, in 

want a. c:ompared with their prescot pro5perity. 
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• 7. When proper precautions are taken fo( proper ventilation and making the work-

ings healthy, it is an advantage to them to be in the mines and out of the sun's heat duro 

ing the hottest part of a summer's day, the mines ~  comparatively cool. 

• 8. \Vorking in the mines has no more tendency to immorality than most other em. 

ployments, but in a great nllmber of cases it is of a protective nature.' 

" But he added the important caution that there are parts of mines and 

kinds of work on . which women ought not to be employed. With regard to 

children, he found only a very few boys under ten years of age employed in the 
mines, and he thought therefore that there would be little hardship in prohibiting 

their employment. But he pointed out that such prohibition would also prohibit 
the admission underground of all children under ten years, and that mothers 
found it convenient to take their babies into the mine with them. 

"The Government of India accordingly dec.ided to reserve these labour 
questions for further .consideration, and to appoint a Committee to advise as to 
other matters on which legislation was necessary, and to draw up rules to be made 
under the proposed law. On this Committee the Bengal Chamber of Commerce, 
the Indian Mining Association, and the Native owners of coal-mines were repre-
sented. The Committee accomplished a very laborious and useful piece of work, 
for whieh the Government of India have already expressed their acknowledg-
ments. They prepared the draft of a Mines Regulation Bill, which was for the 
most part of an enabling character, and very full drafts of rules proposed to be 
made under it. These rules will be of the very greatest service if the Bill 
which I have arked for leave to introduce, should become law. On receipt of the 
(:ommittee's report the Government of India remitted it to Local Governments 

for opinion and discussion, and at the same time especially invited opinion on the 
two questions of prohibiting underground employment in the case of women and 
restricting it in the case of children. 

" The Bill which I propose to introduce represents the Bill prepared by the 
Committee, recast somewhat in language to bring it more into accord with the 
technicalities of drafting, and altered in some matters of comparatively minor 
importance, in the light of the criticisms which have been receiv'!d. Tho BiU, 
like the Committee's Bill, will apply to the lI'hole of British India and to mine. 
of all sizes and all classes. But any inconvenience likely to arise from its far· 
reaching extent is avoidel by power being taken to exempt any local area, 
or any mine or class of mines, from any or all of its provisions. The appointment 
and powers of Inspectors of Mines are provided for on the general lines 
d the English Statutes, and call for no special observations. Then come 
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c.ertain provisions with regard to operatives which ~  no counterpart in the-
Committee's Bill. The Bill provides that children' shall not be employed 

underground Wlless of the age of ten or upwards, and that children between the 
ages of four and ten shall not be allowed to go Wlderground. This is followed by 
clauses; which enable the Government of India or the Local Government to make 
rules in respect of all mines or of particular classes of mines for prohibiting, re-' 

~ ~  !lr ~  ~  empJoyment of ~  up to the ~ of fourteen years 
or of women, and of limiting the hoursef employment of women or children. These 
p,rovisions follow in the main the final recommendations made by the Government 

of Bengal after a very careful survey of the subject, and they are considered by 
.. the Government of India to represent the smallest. amount of protection which 
should be afforded by law to these classes of workers. The only positive prohi-
bition is in respect of the underground employment of children under the age of ten. 
The Government of India recognise the fact that in very many mines women in 
India may he employed ~  00 the family gang system common to the 
Ci:ountry and in l!.ssociationwith their hU9bands-, without any objection onthe grouna 
of morality or of physical health. But it cannot ignore the fact that where the 
system does not prevail, or where the mine is dangerous or very deep, or the 
work dangerous or very laborious, children below fourteen or women should not be 
so employed. In such cases rules prohibiting or restricting or regulating the em-
ployment of women and children would be made. ' The objection may be  taken' 
that this is leaving too much to the discretion of the Executive Government 
The reply to that is. that mining conditions vary so greatly in India, and the' 
mining industry is in a state of such rapid development, that unless large discre-
tionary powers are left to: the Government, either the whole mining industry must' 
be unnecessarily stretched on a Procrustean bed, or defenceless classes must go' 
without protection. The latter alternative the Government of India is unable' 
tD assent' to. As a condition· of reducing the absolute statutory prohibitions to 
the minimum, the Government must keep in its hands a large-rule-making' 
power. 

"I explain this point at length because the same'considerations apply to-
the absence of explicit provisions elsewhere in the Bill regarding such hotly 
disputed matters as the classification of mines, the appointment of certificated 
managers, the construction of shafts and the like, and their proposed regula-
tion by rules. If the Bill be passed, the first step will probably be to frame rules.· 
applicable primarily to coal-mines, and to coal-mines of different working capa-
cities and degrees of development. When this is done, the particular require .. 
ments of metalliferous mines, of mica-mines, of stone-quarries, and so on, will be-
_ought under review and regulated. In all cases the obi,ect will be, not. U. 
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seCure absolute uniformity of equipment and management, but in every case 

the necessary protection of the workmen. Regulations which are essential in the 

case of large mines would, unless relaxed,' be ruinously burdensome to the 

small mines. 

II The central part of the Bill defines the responsibilities of owners, agents 
and managers, requires notice to be given of accidents, enables the Government 

to hold formal enquiry into '!ases of accident and to publish the results, and 

provides for the appointment of Committees of reference in cases in which the 

requisition of the Mining Inspector is considered by the mine-owner to be in 
excess of the requirements of the rules which apply to his mine. I need not 
dwell on these provisions, nor say more than that they have been framed with 

advertence to the more elaborate provisions of the English Statutes. 

/I The penalties prescribed in the Bill have been framed on the side of 
leniency rather than severity, and a valuable safeguard against criminal prosecu-
tions when technical points of mine-working and management are in question is 
provided in clause 26, which enables the proceedings to be stayed and the case 

referred to a Committee of reference. 

" The only other point on which I need touch is the power proposed to be 
taken in clause 2 J to make rules 'to provide for the safety of the public and 
the protection qf public property and works from injury in respect of any 
mine, whether the mine is worked or not.' The object of this power is stated 
at length in the Statement of Objects and Reasons accompanying the Bill, and 
though the precise form in which increased protection should be given by the 
Bill to the State and the public from the risk of injury from underground workings 
may be open to further consideration, there is no doubt that increased protection 

is urgently required, and that in some form or other it should be given. 

II I must apologize for the length of these remarks, but the matters provided 
for in this BiU are of great importance, and it is desirable to afford a full explan-
ation of the reasons for the proposed legislation. The Bill will be circulated 
for opinion in the usual manner, and it is intended to postpone its .reference to 
a Select Committee until the next session of Council here in Calcutta. Ample 
opportunities will thus be afforded for its deliberate consideration by all interested 

in the matter." 

The motion was put and agreed to. 

The Hon'ble MR. RIVAZ introduced the BiU. 
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The Hon'hle MR. RIVAZ moved that the Bill and Statement of Objects 
aRd Reasons be published in the Gazette of India in English, and in the local 
official Gazettes in English and in such other languages ~ the Local Governments 
think fit. . 

The motion was put and agreed to. 

The Council adjourned to Monday, the g7th March, 1891. 

H. W. C. CARNDUFF. 
0lt. Sere/a,y 10 the Government of Inaia, 

LerisialiTJI D'larlm,,,I. 
CALCUTTA I J 

'I'h, !ll'h Marc", 1899. 




